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DEMANDS FOR GRANTS
Mr. Deputy-Speaker: The House will 

now take up the Demands for Grants 
relating to the Ministry of Works, 
JEiovising and Supply,

Kumari Annie Mascarene (Trivand
rum ): There is a Short Notice question, 
Sir.

Mr. Deputy-Speaker: It is not on the 
Order paper. Possible it may come 
tomorrow. -

D emand No. 102—M in is t r y  of 
W o r k s , H o u sin g  and S u pp l y

Mr. Deputy-Speaker: Motion is:

'“ That a sum not exceeding Rs. '
19.98.000 be granted to the Presid
ent to complete the sum necessary 
to defray the charges which will 
come in courSfe of payment during 
the year ending the 31st day of 
March. 1954, in respect of ‘Ministry 
o f Works, Housing and Supply’.”

D em and No. 103—S u p p lie s  

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs,

2.52.67.000 be granted to the Pre
sident to complete the sum neces
sary to defray the charges which 

will come in course of pajTnent 
during the year ending the 31st
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day of March, 1954, in respect of 
‘Supplies’ .”

D em and  N o . 104—O ther  C iv il  W o r k s

Mr. Deputy-Speaker: Motion
“ That a sum not exceeding Rs.

13.54.26.000 be granted to the Pre
sident to complete the sum neces

sary to defray the charges which 
wiU come in course of payment 
during the year ending the 31st 
day of March, 1954, in respect of 
‘Other Civil Works’.”
D emand  N o . 105—S ta t io n e r y  and 

P r in t in g

Mr. Deputy-Speaker: Motion is:
“ That a sum not exceeding Rs.

4.52.36.000 be granted to the Pre
sident to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1954, in respect of 
‘Stationery and Printing’.”

D emand  N o . 106—M iscellan eous D e-
PARTIVIENTS a n d  EXPEN DITU RE UNDER
THE M in is t r y  of W o r k s , H o u sin g  

AND S u pply

Mr. Deputy-Speaker: Motion is;
“ That a sum not exceeding Rs.

42.54.000 be granted to the Presid
ent to complete the sum necessary 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March, 1954, in respect of ‘Mis
cellaneous Departments and Ex

penditure under the Ministry of 
Works. Housing and Supply’.”

D emand  N o . 139—N e w  D elhi C apttal 
O u tla y

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding Rs.

2.37.16.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which
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[Mr. Deputy-SpeakerT 
will come in course of payment 
during the year ending the 31st 
day of March, 1954, in respect of 
‘New Delhi Capital Outlay’.”

D em an d  N o. 140— C a pital  O u tl a y  on 
B u ild in g s

Mr. Deputy-Speaker: Motion
“ That a sum not exceeding Rs.

8.48.70.000 be granted to the Pre
sident to complete the sum neces
sary to defray the charges which 

will come in course of payment 
during the year ending the 31st 
day of March, 1954, in lespect of 
‘Capital Outlay on Buildings’.”

D em an d  N o . 141—O th er  C a pital  O u t 
l a y  OF THE M in is t r y  o f  W o r k s , H o u s 

in g  and S u pp l y

Mr, Deputy-Speaker: Motion is:

‘•That a sum not exceeding Rs.
8.16.000 be granted to the President 
to complete the sum necessary to 
defray the charges which will come 
in course of payment during the 
year ending the 31st day of March,
1954, in respect of ‘Other Capital 
Outlay of the Ministry of Works, 
Housing and Supply’.”

3 p .m .
Economy and efficiency An adminis

tration
Shri M. S. Gunipadaswamy (My

sore): I beg to move:
“ That the demand under the 

head ‘Ministry of Works, Housing 
and Supply’ be reduced .by Rs. 100.”

Corruption and nepotism
Shri M. S. Gnrupadaswamy: I beg

to move:
“ That the demand under the 

head ‘Ministry of Works, Housing 
and Supply’ be reduced by Rs. 
100.”

Inadequate measvrex :.n indus-iricil 
' housing

Shri Tushar Chatter jea (Seram- 
pore): I beg to move:

“ That the demand under the 
nead ‘Ministry of Works, Housing 
ana Supply’ be reduced by Rs. 100.”

Corruption and nepotisr»i 
Shri R. N. Singiii (Ghazipur Distt.— 

East cum Ballia Distt.—South West): 
I beg to move:

“That the demand under the 
head ‘Ministry of Works, Hous

ing, and. Supply’ be reduced by 
Rs. 100.”

Retrenchment of C.P.W.D. workers
Shri Nambiac (Mayuram): I beg. 

to move;
“ That the demand under Hir 

heaa ‘Ministry oi Works, Housing 
and Supply’ be reduced by Rs. 100. ’

Need to extend Provident Fund Pen-- 
Sion Rules and. gratuity facilities to 
permanent and temporary works- 

^  charged staff
Shri Nambiar: L beg to move:

“ That the demand under the 
head ‘Ministry of Works, Housing 
and Supply’ be reduced by Rs. 100.”

Steps to confirm all temporary staffs 
and to stop contract labour

Shri Nambiar: I .beg to move:
“That the demand under the 

heaa ‘Ministry of Works, Housing, 
and Supply’ be reduced by Rs. 100.”

Price policy re petroleum products 
particularly furnace oil

Dr. Amin (Baroda West): I beg to-

“That the demand under the 
head ‘Ministry of Works, Housing 
and Supply’ be reduced by Rs. 100.”

CorruDtion and waste stores pruchis'r
o f Stores

Shri M. S. Gunipadaswamy: I beg to*
move:

“ That the demand under the 
head ‘Supplies’ be reduced by Rs. 
100. ”

Failure to improve Power House in 
Agartala

Shri Dasara1£ia Deb (Tripura East): 
I beĝ  to move:

“That the demand under the 
head ‘Supplies’ be reduced by Rs. 
laO”

Inordinate delay in obtaining spare 
parts of buses and lorries for Road 
Transport Deryortmevt, Huder'ib'jd 

State
Shri Vittal Rao (Khammam): I beg  

to move:

“ That the demand under the 
head ‘Supplies’ be reduced by Rs. 
100.”
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Economy in expenditure on India 

Supply Mission in U.S.;\.
Shrimati Renu Chakravartty (Basir- 

hat): I beg to move:
“ That the demand under the 

head ‘Supplies’ be reduced by Rs. 
100 . ”

Reduction of expenditure on India 
Stores Department, London

Shrimati Renu Chakravartty: I beg
to move:

“ That the demand under the 
head ‘Supplies’ be reduced by Rs. 
100 . ”

Scrutiny of stores indents of various 
departments before actual indent is 

placed in foreign countries
Shrimati Renu Chakravartty: I beg

to move:
“That the demand under the 

head ‘Supplies’ be reduced by Rs. 
100 . ”

Corruption, bribery and nepotism. 
Shri M. S. Gurupadaswamy: I beg to

“ That the demand under the 
head ‘Other Civil Works be reduc
ed by Rs. 100.”

Failure to absorb all icork charQsd 
temporary employees

Shri Raghavaiah (Ongole): I beg 
to move:

“That the demand under the 
head ‘Other Civil Works’ be reduc
ed by Rs.,100.”

Grievances of Central Government 
Press employees

Shri T. K. Chaudhuri (Berhampore): 
I beg to move:

“That the demand under the 
head ‘Stationery and Printing’ be 
reduced by Rs. 100.”

Delays in printing of proceedings of 
House of the People

Shri Vittal Rao: I beg to move:
“ That the demand under the 

head ‘Stationery and Printing’ be 
reduced by Rs. 100.”

Mr. Deputy-Speaker: All these cut 
niotions are now before the House.

Shri Mohanlal Saksena.

Kumari Annie Mascarene: Sir, I have 
received intimation about the Short 
Notice Question. It is mentioned here 
as coming up on Wednesday the 1st 
April.

Mr. Deputy-Speaker: I am sorry I 
will find out.

Shri Nambiar: It is 1st April, Sir.

Mr. Deputy-Speaker: I called Shri 
Mohanial Saksena. But I did not see 
him stand up. Merely because I am 

given a list of names, which is only for 
purposes of guidance to me, hon. Mem
bers cannot avoid standing up Here
after, all hon. Members must stand up; 
unless they do so, 1 will not call them. 
Only if they stand up, I will have an 

opportunity to see who are the hon. 
Members that stand up from time to 
time, and give a chance accordingly.

Sardar A. S. Sai^al (Bilaspur): That 
is the rule also.

Mr. Deputy-Speaker: I find that no
hon. Member has stood u d . Shall I 
call upon the hon. Minlsler?

Several Hon. Members rose—

Mr. Deputy-Speaker: Hereafter, I 
will not go by the namcb. I will call 
hon. Members from among those who 
stand up. Now, Mr. Raghavaiah will 

speak.

Sardar A, S. Saigal: That means, in 
future, there will be no lists.

Shri Raghavaiah: My intention in 
moving the cut motion under Demand 
No. 104 is to draw the attention of the 
hon. Minister of Works, Housing and 
Supply to the fact that the industrial 
housing that he contemplated in his 
last year’s report has not met with any 

result at all, as we find from the report 
that has been given to Ub this year. 
Another point to which I wish to draw 
his attention is that in the C.P.W.D. 

and the Printing and Stationery De
partment there is retrenchment going 

on. In the Cochin aerodrome some 
forty workers have been proposed to be 
retrenched. The repairs, upkeep and 
maintenance of the aerodrome has 

taken over from the C.P.W.D. by the 
Defence Ministry, but the Defence Min
istry having taken over this responsi
bility, is not willing to employ these 
forty workers who have been working 

there already. It kept cool and calm 
when they were kicked out of employ

ment.
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[Shri Raghavaiah]
I will g i v e  a i i o u i t r  instance. For the 

maintenance oi Kajgnat there is a 
caretaker and filieen work-charged 
employees. A proposal is under con
sideration to transfer the maintenance 
and upkeep of Rajghat— a holy place 
for the entire nation—to the Gandhi 
Memorial Committee. But it is under
stood that the Memorial Committee is 

not prepared to take ovei the fifteen 
work-charged employees, who are 
going to be retrenched and thrown out 
o f employment.

Last year, the hon. Minister in his 
reply to the debate stated that employ
ees retrenched from on,a circle or de

partment will be absorbed in another 
circle or department. I can give you 
any number of instances where this 

Tule has been violated, but I will give 
you just one instance. In Delhi, in the 
First and Second Circles, retrenchment 
has taken place, but in the Rehabilita
tion and Central Circles fresh recruit
ment has been made of raw hands and 
the people retrenched from the First 
and Second Circles have not been given 
employment in these Circles. This is 
how things are going on. These ex
perienced and trained hands were not 
given employment even when vacanci
es existed in other circles.

I shall mention how retrenchment 
is going on in the Printing and Station
ery Department. The hon. Minister is 
in the habit of refuting figures that 

come from this side. Last year, he 
said that this side and the other side 

will never agree on figures, let alone 
policy questions. He styled the figures 
supplied by responsible trade union 
organisations as the figures of irres
ponsible informants. Those very 
organisations are recognised and regi
stered by the Central and State Gov
ernments. Anyhov/, I would like to 
^ ve some figures and ask the hon. 

Minister to refute them with any proof 
that he may have. The staff in the 
Stationery and Printing Department 
at Calcutta in pre-war time was: per
manent 355 and temporary 25: total 
380. During the war. the staff was; 
permanent 380 and quasi-permanent 
510 and the total was 890. Some 
retrenchment took place on 30th 
June 1952 and the figures were: 
permanent 380 and quasi-perma
nent 435; total 815. Here I have 
a petition submitted by the concern
ed association to the Ministry It says 

that 75 experienced and old staff have 
been reduced as from 1-7-1952 and 
some 35 new and inexperienced staff 
have been recruited temporarily during 
October and December 1952 and

January 1953. The staff of the Store 
Department which has been mainly 
affected hcis been made to woric extra 

hours Illegally. 1 am prepared to give 
a copy of this petition to tne hon. Min
ister if and when he wants.

Another point that I may bring to 
his notice is that legitimate leave is 

being refused. A petition in that 
respect is aiso with me here, and I can 
supply a copy to him if he v/ants. 
Heavy pressure of work caused the 

death of an employee. He fell uncon
scious while on duty on 20-1-1953. He 
was sent to the hospital in an ambul
ance, and on 21-1-1953, afte±' twenty- 
four hours of his removMi from the 

office, he died in the hospital. This is 
the havoc caused by the workload. 

This is the mischief caused by the 
appointment of a Commission caUed 
the Eastern Beadaux Company. It 
has been appointed with the express 

purpose of retrenching workers and 
increasing the workload. I shall deal 
with this Company in due course.

Before that, there are one or two 
other points I wish to mention. When 
an employee has passed away due to 
heavy workload, no compensation is 
given. One employee fell unconscious 
in office on 6-2-1953 and he was sent to 

the hospital by ambulance and sent 
back from there as a case of T.B. In 
spite of the presence of the office staff 
car, it was not given by the Deputy 
Controller to send the employee to his 
residence. The employees had to send 
donations. Government did not even 
take care to pay a few pies for the 

ambulance or to the man who carried 
this sick person to his residence. Even 
this minimum humanistic outlook was 
absent from the officers there, as it is 
absent at the Centre here. The staff 
who were reduced and who had put in 
three to ten years of service were given 
alternative employment. Most of them 
are working in quasi-permanent jobs 
in Aligarh Press. Delhi Press etc. This 

is the tragic story of the employees in 
the Printing and Stationery Depart
ment in Calcutta and elsewhere.

Another point is about leave faciliti
es. Leave facilities, leave reserves and 
all other amenities given to a Central 
Government servant employee are not 
given to these employees.

[Pandit Thakur Das B hargava in the 
Chair]

I demand that these facilities should 
be given to them. I have to raise this 
matter on the floor of the House, bec
ause there has been no response to the
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petitions sent to the hon. Minister and 
the officials responsible for the admini
stration of this Department at Calcutta. 
It was observed by the hon. Minister 
on a previous occasion that hon. 
Members on this side of the House are 
in the habit of bringing these small 
things*on the floor of the House. V/e 
have definitely to bring these matters 
here because a humanist outlook is 
absent in the administration. That is 
evident from an instance which I am 
going to point out, I have a full ftle 
— unfortunately I have not brought it 
here— containing hundreds of petitions 
sent to the State and Central Govern
ments by the employees of the Station
ery Office, but not a single one of their 
grievances has been redressed. In the 
meanwhile hundreds of people have 
been thrown out of employment. That 
is why we bring these matters before 
the House and seek redress of the 
grievances of these empfoyees. We do 
not raise them in a spirit of criticism. 
We are not here simply to criticise for 
criticism’s sake,

I.et me in this connection draw the 
attention of the hon. Minister how this 
Beadaux Company which was ap
pointed worked. They adopted a 
method which was employed in the 
Tfnited States of America, that abode 
of experts, from where we are in the 

habit of importing experts. Even to 
teach us how to take food we import 
experts from that country. The Bea- 
fiaux Company was appointed with 

% view to studying the working hours, 
for increasing the workload and for 
decreasing the number of workers in 
each industry. As was observed by the 
employees of the Association:

“ The appointment of the Eastern 
Beadaux Company casts a direct 
reflection on the efficiency of the 
Government administration and 
proves the dearth of experts in the 
Governmental machinery for such 
inspection work. Moreover the 
appointment of such a foreign .body 
authorising them to have free 
access to the secret and confiden
tial files of the Government is out 
and out detrimental to the inter- 
«“st of the country as a whole.

* ♦ ♦
After the termination of the last 

Great War actual retrenchment 
was made in the Stationery Office 
by way of stafl’ retrenchment and 
discontinuancp of filling in vacan
cies caused by death, dismissal and 
retrenchment.

Before retrenchment Govern
ment assured that the retrenched

staff would be given alternative job 
and this was actually done.

Shri Neelakantam, who had an 
opportunity to see things from 
Closer quarters as Deputy Secret
ary ana Controller of Printing and 
Stationery was fully satisfied with 
the working of the Stationery 

Office and recorded his views: 
‘There is no scope for retrench
ment. but definite scope for 
augmentation.’

Further retrenchment will bring 
a complete deadlock in the admini
stration. ,

* • *
When the inspection of the East

ern Beadaux Company, a foreign 
firm, appointed by the Gk)vernment 
to effect economy, was already 
causing great alarm to the tempor
ary staff, rendering 5 to 10 years 
of valuable service, the report of 
the Eastimates Committee was a 
bolt from the blue.

* * *
The unsoundness of tne nature 

of the Estimates Committee's 
report can be rightly proved. As 
to Beadaux Company’s report on 
better result can b« achieved on 
account of the fact that they 
inspected the working of some 
record supplies or junior clerks in 
piecemeal without having any 
knowledge of the working system 
of the Department as a whole from 
the heads of the office, branches or 
sections. Their procedure was to 
note the time taken in completing 
a particlaur type of work with the 
help of a stop-watch and apply the 
simple rule of one in arithmetic to 
arrive at the proportion of work
load and strength of the staff, 

completely ignoring the intellectu
al. administrative and psychologi
cal side of the affair. This proced
ure may bring good result to a 
factory for the improvement in 
output, .but a total misfit in an 
administrative office.”
Mr. Chairman: The hon. Member has 

already taken fifteen minutes; he 
must now conclude.

Shri Raghavaiah: I understood that 
the Deouty-Speaker had allotted me 
twenty-five minutes, as I am the main 
speaker from my party.

Mr. Chairman: That does not mean 
that one Member can take twenty-five 
minutes nor is it the absolute right of 
any Party or Member to take any 
absolutely fixed quota of time. After 
all every Member is expected to finish



3443 Demands for Grants 1 APRIL 1953 Demands for Grants 3444

[Mr. Chairman] 
his speech in fifteen minutes. Anynow, 
the hon. Member must conclude in 
three or four minutes.

Shri Raghavaiah: In regard to per
manency of staff I may make one or 
two points. The Ministry of Works. 
Housing and Supply promised in 1946 
that they would prepare a list of all 
the employees employed in permanent 
buildings. There is a provision in the 
employment rules of this Ministry that 
all the employees working in perman
ent buildings will be made permanent 
and an assurance to that effect was 
given in 1946. But seven years have 
elapsed cind unfortunately not even a 
list of such employees has been prepar
ed. The result is that all the people 
working in these permanent buildings 
are still temporary. Even the sound 
assistant who is working in this Du’ld- 
ing is temporary. He has a service of 
five to ten years. These are all per
manent buildings. No revolution is 
going to wipe them away. After all 
whatever'might be the nature of it. 
there will be a House of the represent
atives of the people. So, I would 
request the hon. Minister to prepare 
that list as quickly as possible and see 
that these people are made permanent.

Coming to the question of housing.
I may just refer to one or two points. 
The report speaks so much about the 
Ministry’s achievements in the field of 
housing. The figures given by the hon. 
Minister in the report are a proof of 

the bankruptcy of the housing scheme 
so far as the lower rungs of the ladder 
of the administrative machinery— t̂hat 
is Class III and Class TV servants— 
are concerned. WhiJe 68 per cent, of 
the officers drawing above Rs. 500 have 
been provided accommodation hardly 
30 per cent of class IV employees have 
got accommodation. This is sufficient 
proof that the hon. Minister is not 
prepared to build any houses for Class 
IV employees.

I now come to industrial housing. It 
has been claimed that 17.000 tenements 
have been built for industrial workers. 
The number of industrial workers in 
this country is more than one and a 
half milions. This itself is proof of 
the fact how the industrial housing 
scheme is going on. .

It has been a complaint of the Gov
ernment that there is not enough initi
ative  ̂from the side of the people. A res
ponsible man who has written a won
derful and realHy infloranative book

relating to corruption, giving facts and, 
figures, came to me and said that the 
hon. Minister has threatened him. It 
appears he was asked: “ Why do you 
write such books? Why do you give 
facts and figures? Supposing those 
people are punished what do you 
gain.” It appears he was threatened 
with death. I may also .bring to the 
attention of the hon. Minister that the 
caretaker of Rajghat, that holy place, 
for having brought some instances of 
corruption in the maintenance of 
Rajghat was threatened with death and 
punishment. How can the Ministry 
command the confidence of the people? 
How will people help them, when 
people who bring instances of corrup
tion to their notice are threatened with 
death. The initiative of the workers 
for the successful implementation of the 
industrial housing, or any other pro
gramme, can come only when you make 
them realise that these houses are built 
for them and will be owned by tiiem, 
if not today in course of time. The 
initiative from the people can come 
only when there is a real thirst to build 
houses to be owned by them During 
the Question Hour just now reference 
was made to the construction of cheap 
houses and so on. You are aware of 
what one hon. Member. Shrimati 
Sucheta Kripalani. said last year when 
she gave a talk on her visit to Vienna, 
Berlin and other places. She asked 
the workers there. “What houses are 
you building? Do you not know about# 
these pre-fabricated houses and all 
that?” and they told her “We do not 
know about them” . This is what she 
said. Switzerland is nearer to Ger
many than to us. But all these pre
fabricated houses and cheap houses and 
all these constructions are not known 
to Eastern German workers, are not 
known to the Eastern German Govern
ment—which is building houses for all 
time and not for the hour. We must 
think of .building tenements and hou.ses 
for all time and not for the hour, to be 
wiped out in summer and again to be 
put up in winter and the same thing 
repeated. That should not be the 
industrial housing we should adopt. In 
all humility I appeal to the hon. Min
ister to build houses for all time for 
the workers so that the workers may 
take the initiative and utilise aU their 
energies in the direction of making the 
housing programmes of the Govern
ment a phenomenal success.

It may not be out of place il I were 
to refer to a very important case o f 
corruption in this Department. And
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may I say that the case Id which I 
have reterred in last year’s -debate, 
jiamely the Wells Hangerettes case.ha% 
not been replied to at ^11? This . on e  
was in 1951 and relates to the .Chief 
.Director of Movement in the i ’o od  
Ministry. He was prosecuted fo r  

'C orruption  by the District Magistrate, 
-Delhi. His name is N. D. Rekhe. That 
is the name of the man who was p rose 
cuted. But in the list o f prosecution 
witnesses there was the name of on e  
who died thirteen years back! The 
.Special Police establishment conducted 
the prosecution. I just want to bring 
:to notice how the Special Police estab
lishment is working and all these 
things are going on. With regard to 
corruption in the C.P.W.D. I will just 

;present the hon. Minister with a b o o k  
on corruption which contains this case 
and other cases and with which the 
hon. Minister is quite familiar. He 
knows them.

Before concluding....
Mr, Chairman: He has already taken 

■twenty-two minutes.

Shri Rag>navaiah: I am finishing, Sir. 
-Before finishing J .would .just like .to 
.advise the hon. Minister in all humility 
that he should not threaten people who 

.are prepared to come forward to offer 

.all co-operation and help. The author
• of that book is one who hoisted the 
-National Flag in Quetta in 1939. Hoist
ing the National Flag in Quetta then 
meant the risk of-being threatened with 

^death by the then British Gcivernment 
He was such a patriot. He is such a 

.patriot, and will be such a patriot. But 
such a patriot has been threatened 
with death, he was manhandled in the 
Reserve Bank building. (An Hon. 
Member: What is his name?). His
name is Mohindar Smgh Kalse. Such 

:a patriot has .been threatened with 
death simply for having brought this 
case to the notice of the people and the 

hon. Minister. So I hope the hon. 
Minister will take the co-operation of 
-all these people in-rooting out corrup
tion in this* Department. And he 
should also make an attempt in all 
the programmes.......

Mr. Chairman: Order, order. The 
'bell has been rung thrice and the hon. 
'Member has been asked to conclude. 
He is still going on. I deprecate this 
conduct very much. When the Chair 
stands the hon. Member should resume 
his seat. Shri Mohanlal Saksena.

Shri Mdhaalal Saksena (I.ucknow 
“Distt. cum Bara Bahki Distt.); Hous
ing is recognised on all hands to be 

'One of the most important and stu- 
Tpendous probtems, ;next pethaps only

to food, which confronts the people 
and the Government. For some time 
I have given thought to this problem 
and studied its different aspects and 
how it is being tackled in other coun
tries. I have come to certain con
clusions as to how best it can be 
tackled in this country, and these 
conclusions have been published and 
also forwarded to Government for 
consideration. I do not participate 
in the debate with a view to repeat 
the conclusions over again but under 
a sense of duty. I feel I owe it to 
the House as also to the newly form
ed association, the AU-India Housing 
Association, with which I am inti
mately connected and which has been 
formed to rally popular support and 
co-operation in the Government's 
effort in solving the housing problem 
on the im.perative need of which the 
non. Minister laid great emphasis in 
his speech last year. I feel it my 
duty to place the popular view-point 
and also place my views before the 
House about the working of the
Housing Ministry during the year. 
If in discharging this duty faithfully 
I have to make observations or criti
cism which are not palatable. I hope 
the hon. Minister in charge will take 
them in the spirit underlying them,
for they are directed inainly to 
strengthen his hands and the position 
of the Ministry vis-a-vis the compet
ing claims and demands of other 
Ministries on the finances of the Gov
ernment of India. The.y are directed 
to ginger up the activities of the
Ministry and also to stimulate the
housing activity in the countr.y.

I have carefully read the report for 
the year, bath the original and the 
summary circulated, and I am sorry 
to state that I have found it disap
pointing. Thi|s disappointment is 
perhaps due to the fact that when 
this Ministry was formed hopes were 
raised in the minds of the people 
that We are going to tackle this prob
lem seriiously and in an effective 
manner, and still more by the first 
speech made by the hon. Minister in 
which he had stated categorically 
that housing was going to be one of 
the important activities of his Minis
try and that housing would not be in 
the general sense v>f the term, that is 
housing of the Government offices and 
Government servants, but will in
clude the housing of the people at 
large. It was indeed an excellent 
speech which raised the hopes of the 
people. He said:

“Apart from industrial housint!, 
liousing in general, that is clear
ance of slums, and rural housing.
's also engaging the attention of 
Government. I ’he main question.
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[Shri Mohanlal Suksena] 
wiU be that of finance. But apart 
from  finance, there are other mat
ters also which, if oroperly in
vestigated, will fio a long way to 
remove this great grievance of 
the general population of this 
country.”

The question of finance was there. 
He said that apart from this indus
trial housing for which he had already 
allotted to certain firms and for 
which he had prepared schemes, this 
more important question was engag
ing his attention. Now what do we 
find in the report? He says no doubt 
the general problem of housing is 
very  important, but the industrial 
workers are living in conditions 
which are the worst and therefore the 
Government has undertaken indus
trial housing first. As regards other 
sections^ he has made only general re
marks.

About finance, he himself had ad
mitted that it was a secondary ques
tion. Pandit Nehru, the Prime Minis
ter. while inaugurating the Symposium 
on housing in Delhi in January last 
said something to that effect. I have 
got his words. He said:

“ I am not in favour of building 
these horrid cement structures, 
etc.. what we want is, we must 
£ive them healthy sites with pro
per conveniences and services be
fore we build a wall or a roof 
over there’*.
Not only that. He also remarked 

that this is a stupendous problem and 
when we make calculations, the 
figures are simply staggering. That 
should not defeat us. We have to 
tackle the problem. I would like to 
Quote what he said:

“ The cost of all these houses, 
when calculated would come up 
to a staggering figure. But fin
ance should not be the primary 
factor, and it should always occu
py a secondary place in a nation’s 
economy. Human welfare, might 
be emphasised a little more.”

We have to look to the human as- 
pec't of it. We find that in other 
countries Housing Finance Corp'ora- 
tions have been formed long ago. We 
were expecting some such thing this 
year because the Minister had stated 
last year that the State would come 
to their aid for securing proper sites 
ania materials and in certain cases 
propose also to give a certain amount 
o f financial help in one form or an
other.

Therefore. I want to know what 
were the difficulties in forming this 
Finance Corporation. I know some
thing about this because a few years 
back I tried and there were persons 
in the Finance Ministry who were 
opposed to the idea because their view 
was that in our country more money 
w ^  invested in. housing, as compared, 
to industry. I beg to differ from  
that view because I feel our industry 
is not confined only to a few factories, 
in cities and towns. Our principal 
mdustry is agriculture and if we t ^ e  
the amount of investment in agricul
ture itself, we will come to the cjnr- 
clusion that the amount invested in. 
housing, is very very low. Rot only 
that. At that time 1 had' alsa suggest
ed that from the Gandhi Memorial 
Fund, a sum of Rs. three to five 
crores might be set apart and the 
Government might find an equaL 
amount to start a Gandhi Memorial 
Housing Trust and the Government 
might guarantee a minimum of three 
per cent, interest and that may be 
invested in building houses for 
the poor and. the lower middle classes. 
That was turned down, of course, by 
the authorities of the Gandhi Memo
rial Trust but I am sure if the Finapce 
Ministry were favourably disposed, 
that could have gone through. I. 
found in the same .year when this 
proposal was turned down, anr 
amount of Rs. 3,35,00j000 was invests 
ed in 1964 bonds at 3i per cent, 
issued by the Industrial Finance Cor
poration. I do not know how far the 
Trustees w.ere justified in mvesting. 
the money raised from the poor 
people in big business. When L 
examined the list of the loans which, 
were given by this Corporation, I  
found they were mainly advanced t o  
big industries—textiles, chemicals 
and some big industries. Loans being, 
never less than a few lakhs of rupees.
I could have understood if this- 
money were invested in some cottage 
industries. Finance Corporation or in. 
small scale industries <ind I think it 
has defeated the very purpose of the 
Memorial. I find that in certain 
countries to encourage housing loans 
Governments guarantee them upto' 
a certain extent. Not only that.. 
They also have created agencies for
giving cheap credit facilities to the 
house builders. I have got a report o r  
the Canada Mortgage Housing Cor
poration. This deals with housing in- 
other countries and they have been 
able to build houses in lakhs. The 
insurance companies can also invest 
a great deal of their funds in housing. 
But again the argument is raised that 
if we allow them to invest in hous
ing then so far as the Government
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loans are concerned, the investments 
will fall proportionately. Personally I 
am not of the view that they will. 
Even if that is so, if the Government 
raises loans and then invests in hous
ing. it is obviously more expensive 
because the costs of construction as 
also administration charges are 
higher as compared to the houses 
built by insurance companies. There
fore, if the object is thal we must 
have more houses in the country, we 
will have to create cheap credit 
facilities. especially for The lower 
middle classes and the middle classes. 
This is one thing and I hope the hon. 
Minister will see to it that these 
agencies are created and insurance 
companies are allowed to invest more 
money in approved housing schemes. 
The schemes can be approved by the 
Ministry of Housing. So much foi
finance.

The hon. Minister said that he
wouM make sites available. We
know that there is a shortage of 
housing. About six lakhs of persons 
are without houses according to the 
report of the Delhi Improvement 
Trust Enquiry Committee. Tt also re- 
f'ommended that at least 6,000 acres of 
land should be developed. Not only 
that. In other places the Improvement 
Trusts charge a nominal rent while 
realising the full premium. Otherwise 
they charge only interest on the bid. 
They have not invested the whole 
money. Therefore they have recom
mended that the Delhi Improvement 
Trust should also follow that policy.
I have already submitted this to the 
Government and also brought this to 
the notice of the Prime Minister. 
The Prime Minister has repeatedly 
stated that our policy is a polic.y of 
control and control at a strategic 
point. We know that a house cannot 
be built without a housing site. 
Therefore the housing site being 
strategic point the price of land 
should be controlled. We find in 
Delhi that the Improvement Trust 
has become the biggest hoarder of 
land and our policy is of selling them 
to the highest bidder whoever he may 
be. In certain countries they have 
even banned the building of more, 
houses by persons who have already 
cot houses. They cannot build 
houses because they have got money, 
because they have got a mistress to 
keep but here anybod.y can build an.v 
number houses provided he has 
got the money. In England -a non- 
residential house can come up oniy 
when it is of national importance and 
tho.v have banned all these huge 
buildings.

I have found that in other countries 
they have got house Rationing as we*

have got rationing of cloth and 
rationing of food. The principle la- 
obvious. So long as there are large- 
numbers of people living in misery^ 
nobody can be allowed to live la 
luxury. What greater misery can there 
be than more than one family hav
ing to live in one room? Tliere are • 
persons living on the road side; there 
are persons living in slums. This is 
the greatest misery. So long as such 
housing conditions prevail, to talk ot̂ - 
social justice or equality of oppor
tunity simply sounds hollow. The 
report says that for slum ciearance- 
they have invited schemes from the 
State Governments. Personally, ’  
think that is simply evading the- 
issue. I think it would be much bet
ter to sav that we have not been able 
to tackle the problem, we have not 
got the requisite funds. Where are** 
the funds? The schemes are already 
there. .Yoir'had the Environm ents- 
Hygiene Committee. You had the 
Delhi Improvement Trust Committee. 
You had the Madras Housing Com-- 
mittee report. We have had Hous
ing committees in other States. They" 
have already made recommendations 
and suggested the schemes. Madras'- 
has got 251 slums to be more precise. 
It requires crores of rupees to clear' 
the slums. The hon. Shri Raiali has- 
come out with a new idea. He said, 
it should not be slum clearance, but"" 
slum improvement. He was able to- 
improve a slum area at half the cost,- 
without removing the people.

I will make two sugge.stions and ' 
then conclude. We must impose 
price control on building sites and' 
change the way the Improvement' 
Trust disDOses of the land. Not only^ 
do they auction to the highest bidder 
they do not dispose of all the lan d ' 
that the.v have developed. They dis
pose of bit'by bit: The Birla Oommittee- 
made certain recommendations. One 
of the recommendations was that in 
New' Delhi 3̂ ou should allow the • 
building of double storeys without 
charging any premium. 'V^.y should 
not tlie Government implement it?' 
It does not require finance. At least 
the accommodation will be increased' 
forthwith

As fhr as Government servants are 
concerned. the housing shortage i5?̂ 
there. The figures have been given 
in the report. I am unable to work
out the percentage. 1 find that for  
officer.s getting Rs. 500 and less, there- 
is a shortage of about 22.000 un it.^ . 
Similarly, there are shr^rlage for Gov-- 
ernment employees in other catego
ries. How are you going to remove 
tfiis shortage? We have been readiri, -̂*
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[Shri Mohanlal Saksenal 
in the papers since 1947 about the 
removal of certain offices from here 
to other places. Every time we And 
that a decision is taken, it is not im
plemented. Somebody proposes: others 
dispose of. I want to know how lonsf 
will this go on. Even the Cabinet 
has taken decision; but no office 
moves. If you just take a census, 
you will find that you have sot more 
offices in Delhi today than there were 
in 1947 and you have got more people 
on the waiting list than there were in 
1947. I suggested that instead of bnild- 
ing houses in far off places like Vinay 
Nagar, etc., it will be much better 
if  you dfimblish the existing single 
storeyed houses and build multi- 
storeyed houses. That would be 
much better and cheaper in the long 
run. There will be people who will 
be prepared to invest money. Even 
Government servants can invest 
money. There was a suggestion that 
I made to the hon. Minister. I sug
gested that just like the Industrial 
Housing .scheme, where you have 
provided that the employees have 
got to pay or contribute three per 
cent. similarl.y, you may make a pro
vision that every Government ser
vant will have to contribute from 2* 
per cent, to five per cent, to Housing 
Fund. That would bring in a sub
stantial amount. I do not know whaL 
was the reaction of the hon. Minister 
to this suggestion. But. I have got 
the reaction of the Ministry. The 
Ministry said that they have a’ ready 
the Provident Fund scheme. But 
that is a voluntary scheme. There 
are Government servants who do not 
contribute to the Provident fund. If 
they do not pay to the Provident 
Fund, they should be made to contri 
bute to this compulsorily. This would 
be a proper use for their money. 
They will get interest and also 
houses. They will get places to live.

If you go to clerks’ quarters, they 
are worse than s^ums. In a quarter 
which was meant for one family, you 
will firifl more than two or three 
families living. Not only that. Ther« 
is a letter from a junior officer say
ing that there is a i acker going on 
in Delhi: that, these big officers who 
have got big palatial quarters. Secre
taries and Joint Secretaries and other 
officers, sub-let one room and charge 
exorbitant rents of Rs. 100, 200 and 
300, and that the Secretary of the 
Ministry was alleged to be himself in
volved. I brought it to the notice of 
the Minister in charge, late Mr. 
Gopalaswami Ayyangar and the Home 
Minister. Yesterday I was told that 
some action had been taken and that 
a rule has been made that nobody

can sub-let without the approval of 
the Estate Office. I would like a rule 
to be made that these big houses 
should not be allowed to single 
families. The small bungalows can 
be allotted to persons who want to 
have whole bungalows. These big 
bungalows should be allotted to two 
or three officers. Then, there are ex
pansive grounds. You can build ad
ditional houses. Not only that. This 
very officer, of course, I do not know, 
but I found that he has been promot
ed to a more responsible post and was 
feted when he went. (Some Hon. 
Members: Who?) I do not want to 
disclose names. I was only surprised 
that a person who is in the Housing 
Ministry was just carrying on ^m e- 
thing like that. The junior officers 
have got a general grievance. I think 
we must have rationing of houses 
If in other countries, they have got 
rationing of public houses, wh.y can
not we have rationing in regard t^ 
Government quarters. It ma.y incon
venience a few persons. But, 22,000 
persons are in the waiting list. With 
no programme before us, how long 
will it take to provide them with
houses? I would say...... I suppose T
have two minutes more. Sir.

Mr. Chairman: The hon. Member
has already taken 21 minutes. He 
can go on for a minute or two if 
he wants to develop the argument.

Shri Mohanlal Saksena; I will con
clude, Sir. I want to say one thing 
more. The other day, in the report 
of. the Education Ministry I found 
that we are going to have a new 
building for a museum at the junction 
of the Queensway and Kingsway. 
The hon. Minister thinks that the 
Rashtrapati Bhawan is not suited f jr  
that To begin with it would cost 
only Rs. 50,000/-. That is oiily 
the beginning. Personally, I think 
that no such building should 
be constructed. Some time back 
a statement had been issued ex
plaining the economies in the Rashtra- 
pati Bhawan, I would like the Rash
trapati to live in one of the Princes’ 
houses and leave the whole building 
for the use of the public. We have 
got so many persons lying in the 
streets. We have got so , many per
sons being refused admission in hos
pitals.

Some Hon. Members: A very good 
suggestion.

The Parliamentary Secretary to the 
Minister of Finance (Shri B. » .  
Bhairat): He is living only m a



Shri Mohanlal Saksena: I do not
know. He may be living in one room.
But, there is the whole estate. In 
the President’s Estate, we have Rot 

.such expansive grounds.

Dr. N. B. Khare (Gwalior): A
Daniel come to judgment.

Shri Mohanlal Saksena: I am fully 
-•conscious of my responsibilit.y. What

ever shortcoming there may be in 
the Ministry. I cannot be absolved of 
mv share and I equally share with 
them. I also know that whatever the 
consequences of our inability to re- 

.deem our pledges or Implement the 
e''ectin>n manifesto, we have equally 
to suffer the consequences. If I have 
spoken out my mind, as I said in the 
beginning, it is with a view to do iny

■ dutv bv the people, as well as to 
strengthen the hands of the hon.
Minister and his Ministry. I hope 
he is not satisfied with the report 
that has come out.

Shri K. ff. Desai (Halar): Though
the Ministry of Works, Housing and 
Supply looks like a minor Ministry, 
and a much attenuated one. I think 
it is one of the Ministries which has 

. got a substantial voice in the expen
diture. From the figures supplied to 
us, it is clear that it is spending on 
behalf of itself and other Ministries 
140 crores for the supply of materials 
tp the various Ministries. It has 
also got under its charge construction 
of various buiSldings in Delhi and 
other places which belong to the Gov
ernment of India. All the construc
tion work is undertaken by this 
Ministry. It is very difficult to find 
out overall what is the total expendi
ture incurred on maintenance and re
pairs as far as this particular Mfnli»- 
try is concerned. But, if that is also 
taken into consideration, we will find 
that a considerably large amount of 
money ŝ being spent through this 
Ministry. Then, if has also taken up 
the question of housing. So, I believe 
that this Ministry, along with the 
Finance Ministr.y, are the t\\jo Minis
tries with very wide ramifications, 
and if very proper care is taken by 
the hon. Minister of this particular 
Ministry, I am sure that crores of 
rupees can be saved. It is said that 
the constructional work, as also the 
procurement of supplies to various 
Ministries, is being done in the usual, 
traditional style through contractors 
who have, more or less, during the 
last generation, and particularly dur
ing the last decade, become a sort o f 
vested interest. I do not know how 
lar it is true, but it is being said 
outside that if Government w«uts to 

■purchase any material for its own use,
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it has got to pay 30 to 40 per cent, 
more for that article. I am glad that a 
sort of expert committee has been ap
pointed this year under the Chair
manship of the Deputy Minister to 
investigate this particular matter, 
and I hope some new methods and 
techniques may be evolved so that all 
the purchases made through this 
Ministry compare favourably with 
the purchases of the same articles 
made by private people. I do not 
think there should be any dillicuJty 
in investigating the price list of a 
particular commodity at a particular 
time— what other people pay for that 
commodity and what the Government 
of India pays for it- I think it will be 
desirable and wholsssome if the Minis
try, at the end of every year, places 
before this House the various items 
which it has purchased through it- 
se?f, with the quantity purchased and 
the total value, because it will have 
the public eye on these articles, and 
the Ministry will be called upon to 
explain if we on the fioor o f thi. 
House find that for a particular com
modity it had paid out a higher price 
than that obtaining in the market. 
This is the remark which I would 
make with regard to the supply part 
O f the Ministry.

Now, with regard to the construc
tional work. I have to offer a few sug
gestions. The report says that the 
Ministry have constructed buildings 
worth about Rs, 12 crores, and in the 
budget year they propose to construct 
buildings to the extent of about Rs. 16 
crores. It is a very big item. Has 
the hon. Minister or his Ministry 
considered the possibility of reducing 
the expenditure on these buildings? 
Probably, the estimates which may 
be placed by the various Ministries 
f: r̂ construction may have been in the 
old, traditional style, and the Public 
Works Department has, of course, 
got. throughout the country, a very 
bad name. I suggest that a full en
quiry. just as it has got an enquiry 
or investigation which is being made 
by the Committee under the chair- 
manshio of the Deputy Minister, 
should be made to deal with all the 
constructional work that the Ministry 
is doing.

With regard to the question of 
housing, for the last four or five years, 
some of us have had occasion, at the 
time of the budget, to refer to the 
appalling condition of housing in all 
the industrial and urban cities of 
thi§ country. Every time promises 
were made.

Shri K. K. Basu (Diamond Har
bour): But never fulfilled!
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Shri K. K. Desai:.......schemes were
placed, but some concrete steps have 
been taken only during the course of 
this year, and I must say that I shrfuld 
be grateful to the hon. Minister for 
bringing in this scheme even though 
late, for ?ate is better than never. 1 
would like to olace before this House 
the magnitude of the housing prob
lem. Probably, the House knows 
that the population of the urban areas 
has increased. According to the Plan
ning Commission’s Report, for the 
first decade it has increased by eleven 
per cent.— t̂otal; in the second decade 
it is 14:3 per cent, in the third decade 
it is 13:4 per cent. That is the over
all increase in the population of the 
rountry. But there is a different pic
ture as far as urban areas are con
cerned. It is 20 per cent, for the first 
decade; 32 per cent, for the second 
decade: and for the third decade, that 
is, 1940-50, it is 54 per cent. We know 
that most o f the large urban areas 
have got their population more or less 
doubled, and it has been mentioned 
by the Planning Commission that 
during the last decade, the construc
tion of houses has not kept pace with 
the rise in the population. Not only 
has the construction not kept pace, 
but, because of the absence of 
materials and other things, the old 
houses which were there have also 
become dilapidated, and some of the 
houses must have gone out of use. 
Now, a paltry sum of Rs. nine crores 
has been provided in the last year, 
out of which, according to the figures, 
sanction has been given for about 
Rs. five crores. It is a matter for satis
faction that the balance Rs. four 
crores is not going to lapse. And for 
the next year, some amount has been 
granted. Assuming that the housing 
problem is going to be solved even at 
the rate of investment of Rs. ten 
crores. it will take the next genera
tion. because, even at the rate of 
Rs. 2,750/- per house, including the 
land, even if the estimate of one mil
lion houses, which the Government 
itself placed before the country about 
four years back, is going to be imple
mented, it will mean about Rs. 275 
crores. Now. at the rate of Rs. ten 
crores per year, it will hardly provide 
houses to the extent of 35.500 per 
year. And the Planning Commission 
has provided only Rs. 38:5 crores in
cluding Rs. two crores in the form 
o f  subsidy. Should we wait for 30 
yearj; before this problem of housing 
in the urban areas can be settled 
satisfactorily? In the report which 
has l3»een placed bejore us. the Minis
try sti.ys that this i*s only a fraction 
of the problem. There is the question 
of rural housing. And as far as rural 
housing is concerned, the Planning

Commission has made certain con
crete proposals. Then, in addition tô  
that, there is also the question o f  
slum clearance or slum development,, 
wherever they are. Now. slum clear
ance is also a very big problem. I 
would suggest to the Ministry that in
stead of giving subsidy—the Planning 
Commission itself has made the sug
gestion— t̂o the co-operative housing 
societies for industrial workers, they 
must give that subsidy in the form o f  
development land, because there are 
various technical and red-tape difficul
ties for the workers, if the.y form co
operative societies to go through^ 
And again, the question of acquiring 
land is also a very important thing. I 
think the hon. Minister knows that 
as far as the lower middle classes are 
concerned, if a small house with one 
room, one kitchen and a verandah is 
constructed. 50 per cent of the cost, 
more or less, will be the land. Land.' 
prices during the last ten years have 
gone up considerably. One acre o f  
land in the larger cities wiU cost any
where between Rs. 50,#00/- and 
Rs. one lakh. Now how are these
poor people, who are showmg some 
initiative to own their house, goinff 
to acquire the land? The Planning: 
Commission has suggested that the 
acquisition can be made under the 
Land Acquisition Act, whTch should 
be suitably amended, so that all these 
lands can be immediately acfluired^ 
The holders of these lands are hold
ing them for profits. It is more or  
less an unearned income. In my 
opinion, therefore, it will be wise and. 
statesmanlike and also .iiisf, if an Act 
is placed on the statute book, en
abling the acquisition of land within a 
radius of one mile from any, urban
or industrial area, and the compensa
tion, which you may hsve to pay for 
the purpose, may not be. according 
to the Constitution. the full price. 
After all. how have the land prices: 
gone up? They have not gone up be
cause these landlords who are in 
charge of the lands have made any- 
improvements. On the other hand,
they have gone up, because these 
people are simply exploiting the needs 
of the country during the time of its 
development. Because in a particular 
city, a certain industry has come into 
existence, they have tried to exploit 
the situation very thoroughly. I 
would suggest therefore that it would 
be fair and iust, if we acquire all the 
lands within a radius of one mile 
from an urban area, or mdustr^al 
city, and utilise them for housing pur
poses.

4 P.M.
The last point that I would like to 

make is regarding co-operative hous
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ing. The industrial workers have been 
called upon to contribute something 
in order to own a house. They are 
being given about 25 per cent, of sub
sidy to build a house, but I think if 
,you really want to create any initiat
ive in them, they should be treated 
on a par with the State Governments, 
which are being given 50 per cent, 
.subsidy and 50 per cent. loan. But 
unfortunately the industrial workers 
bave been treated on a par with the 
eonployers who would like to build 
the houses. After all, all these sums 
are to come, as it has been said in the 
report, from the provident fund 
which will accure every year. ^ My 
.suggestion to the Ministry therefore 
would be to raise the amount to be 
given to the co-operative societies to 
50 per cent., instead of 25 per cent., 
and I can assure the hon. Minister 
that if the subsidy is given in the 
inanner I have suggested, in quite a 
large number of areas, co-operative 
societies of the industrial workers 
^vill grow up, and will also help the 
Government in the solution of the 
Jiousing problem.

As I said in the beginning, the hous
ing problem is of tremendous magni
tude. With the oaltry provision of Rs. 
nine or ten crores a year, it will take 
about 30 years before the housing 
problem in this country in the urban 
areas may theoretically be solved. 
But we have seen that during the 
last three decades our population has 
gone up by about one hundred per 
cent, in urban areas. So, what is the 
guarantee that during the next gene
ration it will not go up by another 
hundred per cent.? Now that a begin
ning has been made, I would appeal to 

the Government, through the hon. 
the Minister of Housing, to ac
celerate the programme of housing, 
and just as they are doing their best 
to try to solve the food problem, they 
must also take up this question of 
housing and give it a priority, so that 
the problem may be solv êd during 
the next ten years.

With these words. I support the 
good intentions of the hon. Minister 
of Works. Housing and Supply.

 ̂ Shri M. S. Gurupadaswamy: There
IS an interesting story in the Ran
ch atantra. In a village there were 
three scholars living. One day, they 
wanted to test their level of scholar
ship. They went to a forest. On the 
Avay they found bones of a lion scat
tered on the ground. They thought 
that they might try to show their 
ripeness of scholarship there. One 
^em ber of the group collected all the 
®ones, another member gave flesh

and blood to it, while the third mem
ber gave the breath of life. After 
that, there was a lion. The lion 
roared and killed all these scholars. 
In the same way the Public Works 
Department here is producing another 
monster of the same type, the moster 
of -corruption. Since India got inde
pendence. since the Congress came to 
power, corruption and bribery are be
coming rampant, particularly in the 
Public Works Department. After the 
British Empire, we are seeing another 
empire being created, the empire rf 
corruption. We have seen the deva
luation of the currency after the Cong
ress Ministry came into power. Now 
we are seeing the deva'uation of the 
nation, the devaluation of the ad
ministration. and the devaluation of 
themselves.

I do not want merely to dwell upon 
generalisations. I want to refer to 
one or two concrete cases, just to 
bring home to the hon. Minister, how 
corruption, nepotism, jind bribery are 
rampant in this Department. I would 
like to refer to two particular cases, 
regarding the construction 6f the 
Bahadurgarh aerodrome under the 
Delhi Aviation Circle. These two very 
cases were brought to the notice of 
the hon. Minister in 1947. They in
volved defalcation to the extent of 
about Rs. 11 lakhs. But the Ministry 
did not take any action. A private 
complainant got the case registered, 
by the Special Police Establishment 
in 1948. But there was no proper in
vestigation of the case at all. The 
C.P.W.D. officials colluded with the 
Home Ministry and the Special Police 
Establishment, and many documents 
were deliberately and intentionally 
withdrawn from investigation. and 
many others were deliberately des
troyed. So the case was inordinately 
delayed, and as a result of that, no 
action has been taken till now.

This matter was brought before the 
House often. I rnay give the dates 
also: 29th March 1951. 3rd April 1951, 
1st June 1952, and 8th July 1952. 
The hon. Minister replied once that 
action was being taken against one of 
the officers, and that regarding an
other Government were considering 
the question of launching prosecution. 
But till now, nothing has been done 
in these cases. I heard only recently 
that a chargesheet is being framed 
by the Department itself against one 
of the officials. I learn also that the 
official has since retired and is draw
ing his pension. This is the way that 
this Deoartment is dealing with cor
ruption.

If this tendenoi' of tolerating cor
ruption continues, how can we purify
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[Shri M. S. Gurupadaswamy] 
and tone up the administration? Is 
that the way that democracy should 
function. I want to know? Is it for 
this that we agitated and suffered for 
freedom? I am really amazed at the 
supine and the leisurely fashion in 
which this Ministry functioning.

There were many other cases of 
corruption, but I cannot So into all of 
them individually, because there is 
not much time. But I would only 
refer to one aspect of the question. 
The other day, the Railway Minister 
stated on the floor of the House that 
a Parliamentary Commission of in
quiry to enquire into corruptivjn m 
the Railways will be set up. In the 
same way, this Department also 
should be thoroughly gone into by a 
Commission, an independent Com
mission. which should consist only of 
Members of this House. On’y by do
ing so, we can think of a solution to 
this problem, and also deal with the 
various cases of corruption, which are 
being shielded from time to time by 
the corrupt officials

I next pass on to another impor
tant question that is, about the lower 
grade staff in the P.W.D. There are 
so many grievances about this staff. 
The officers who are occupying the 
Class I cadre are enjoying all the 
privileges. I may draw the attention 
of the House to an interesting case. A 
Chief Engineer was confirmed after he 
served as Chief Engineer for only 20 
days, whereas many peoole who are in 
the second and third cadre have not 
been confirmed till now. and if there 
are any confirmations, they have been 
unduly delayed. I do not know the rea- 
.son why such inordinate .delay should 
take place in the case of the lower 
grade staff. Even here I want special 
tribunal. I do not mind a departmen
tal tribunal. It mav be set up and 
all the grievances of the. lower grade 
staff may be inauired into, proper 
evidence collected and proper redress 
given to them.

I refer to another important ques
tion. That is the problem of housing. 
Many hon. Members have referred to 
^his problem. It is a very important 
problem. The Planning Commission 
has recognised the importance of the 
problem There it stoos. The Chap
ter on Housing in the Five Year Plan 
makes a very disappointing reading. 
While the Plan gives a bird’s eye- 
viow of the housing conditions, it 
does not suggest ways and means of 
tackling and solving this problem. 
The Planning Commission says that if 
we provide 43 lakh houses, then that 
will be sufficient to meet the needs of

industrial population. The Planning 
Commission has erred on the Cbnser- 
vative side. It is not a proper esti
mate. Many factors have not been 
taken into consideration. The most 
important factor is replacement. 
Every year a fair percentage of the 
houses have to be replaced normally. 
If you consider the life of a house is 
50 years, then two Per cent, of the 
houses has to be replaced every year. 
That factor has not been taken into 
consideration. Again, there is no con
sideration given to the question o f ' 
repairs. Moreover, the number of 
houses which have been recommended 
by the Planning Commission for re
fugees is very low. They have re
commended ten lakh houses. W hen. 
we consider the refugees from East 
Bengal. I think the estimate has to go 
high. If due regard is paid to all 
these factors, then the total number 
of houses that is required to house 
the urban population— industrial 
population— alone will be near about 
one crore.

The Planning Commission has com-- 
pletely failed to tackle the problem 
of rural housing. Millions and mil
lions of people are houseless +oday. 
The Prime Minister the other day 
waxed eloquent about house-keeping. 
How can there be house-keeping when- 
there are no houses— I want to ask? 
Many hon. Members on the opposite 
wjeire waxing eloquent that ours is 
a Welfare State. How can there be 
a Welfare State when millions of 
people have been denied even elemen
tary home life? Is it not a mockery? 
Housing, clothing and food repre
sent the trinity of fundamental 
necessities. If we do not tackle this 
trinity, we cannot rightly think o f 
speaking of a Welfare State Today 
we are seeing anything Jbut a Welfare 
State in India.

I refer to another aspect of the 
question of housing. The great neces
sity of today is to provide cheap an<l» 
adequate housing. The land cost has 
increased terribly after the war. The 
Government are widely talking of 
controi^s. But till today they have not 
controlled the price of land. If the 
building sites are sold by auction or at 
high prices, then how can they provide 
cheap houses for the lower middle class 
and the workers? It is impossible. So, 
wnenever we think of strategic control, 
we must honestly follow it. Today the 
profession and the preaching of the 
Congress Government are different. 
Now. some hon. Member suggested that 
strategic control should be applied lo 
this building problem. I entirely agree- 
v îth this view. Every available bit o t
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land should be controlled and the price 
should be fixed and the land should be 
Bold ai cost price. There should not be 
bidling or auction. If the sites are 
sold in auction, then there will be 
speculation and it will drive the cost 
oi buildings enormously high. Then it 
IS very difficult for you to control the 
rents.

Here is a curious paradox. You
want to reduce rents of houses. 
Thereby you want to follow a social
istic theory in regard to fixation of 
rent. But on the contrary you are 
following a capitalistic theory wiih 
regard to the allotment of building 
?ites. This is really paradoxicaJ 
indeed! I cannot simply explain this 
paradox. So if you are honest if you 
want to provide cheap, good
and clean houses to the mil
lions, then fix up the cost of build
ing sites at a lower level and also ration 
aU the sites available in the country. 
7-,et no one be allowed to own more 
than one house. That should be the 
principle. That is a socialistic princi
ple. So, I want a very thorough poncy
10 be followed in this respect

, I want to refer to another important 
question. That is about the MPs’ flats. 
Only last year we were provided with 
some flats. And some flats are being 
constructed. They are not adequate 
for the MPs. You cannot house the 500 
and odd MPs. but now you ars tninK- 
ing of housing the entire country— 
entire nation! I cannot understand 
this. What is the standard and quality 
of these houses? If you put some water 
in the first floor you will get that 
amount of water below. It is so porous 
and so transparent! Now. within a 
short period of nine months there has 
to be a lot of repairs and there will 
have to be replacement. I have heard 
so many things about MPs’ flats. I 
was told that for furnishing these flats, 
tenders were called and the tenderer 
was given more opportunity to swindle 
money. So the cost of furnishing was 
increased terribly and we are made to 
pay. It is so curious that even Parlia
ment Members are obliged to support 
this corruption and are really paying 
for this corruption.

Then the contractors are making a 
lot of money in Delhi. I can give you 
various instances in Delhi, but I have 
no time. They are amassing enormous 
fortunes. So a Committee of Inquiry 
should be set up to see how many con
tractors have made money and since 
how long. Preferably a Parliamentary 
Committee may set up and a 
thorough inquiry held.

In this connection I will say one 
word more before I take my seat. The 
Estimates Committee made so 
many recommendations regarding the 
Public Works Department. They 
drew the attention of the Ministry to 
the fact that the sub-letting of Govern
ment quarters is goihg on anl that it 
should be stopped, but the Government 
said that they are helpless. They said 
that they cannot produce evidence to 
prove it. For this the Estimates Com
mittee said, and 1 am quoting from 
that Committee’s report:

“The Committee feel that the 
Government should not say that 
they are helpless in the matter; 
with all the available machinery 
of Government at their command 
they could easily detect such mal
practices and bring the culprits to 
book.”
Till today I have not seen any ac

tion being taken on the recommenda
tion of the Committee. Further, many 
quarters belonging to one income 
group are allotted to another income 
group leading to so much of inconven
ience to the officers of that group. 
Such things have not been stopped 
though the Estimates Committee has 
drawn the attention of Government to 
it.

Further, the Estimates Committee 
have asked the Ministry to cut down 
the expenditure by 30 per cent. That 
has not been done. Moreover, they 
asked the Ministry to remove the 
Superintendent cadre; they have not 
removed it. I am amazed to see this 
Ministry is so supine, callous and in
different to the recommendations ;ind 
advice given by this House through . 
their Committee.

vft ^

^
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qt^ ^  % ftn^  t , sfiT ^
% T̂SFpff SPT ^  I  I =̂R̂

5Tft ^fnr^ ^  t  • ^  ^  #  T ^  
^7  ̂  ̂ ^  '5rn%  ̂ IV ^̂ Trff ^ ^Vi

t  I w  ’TT^ ^  t  fV ^

jRirrf
f i r ^  ^  I  I ^  % T ^  % 

^  WPT ^  ^  ^  ^  ti®raf,
^  ^  ■*11̂  f%̂ TFT ^

TOPT ^  I ^  ^

I
^ ^16 ^  *1̂ C '*1̂ 1̂

^  I ^  ^  TO % W T ^  % 5ft% 
t  I ^  ffH ff # ^  arot 

C  ^  ^  fk^'TT <.̂ al
Pji’^^n f^df

 ̂ I W  ^ ^  ^

3 1 ^  T O f #  jRTPff % 3TRT q^r ^  

3 TFR  ^ K l  T f ^  t ,  W  ^  ^  ^
WM\ ^  3 fk  ^
§fhr^ ^  ̂«(i«t̂  '̂ '*1

^  ^ ^1< ^  ?ft% ^ 3ftT «ii^<.

^  ^  ^  ^  I  I ^  TT̂ fT̂

^  ^  ^  t  I ^  TO

fe rn f f  ^  ^ T R  I  I ^  ^

I ,  ^  # ^TTT t»
^  t  5ETPT ^fTFTR f  I 3HR 3TTT 

OT #  ^  ^  W  ’ TT^ ^  t
fV  ^  3p q^  'tildO

I  ^ ^  ^  r̂rar |  m̂?TT

«iHM ^  fV  ^  ^  '*ll^l

t  I
t  ^  ^  Trnftr w m \  t ,  ^  ^  
Pi+*^ t  r̂a’ ^  ^
fV  f e f t  W T T  ^  2Tto T ^  % 

^  ^  [̂ T̂TTT ^ FT  I arr^ 3INi( '̂=HdT

W F ff ^ 1  ^  ^  ^  n j

te rp ff %, ftf^  ^  ^̂ TPTT ^  I

• ^  TO ^  t
^  r̂rd" ^  f t  ’ i f  t  i
% 3mrm=r ^  ŝnfr̂  ^  »rf
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Shri M. Khuda Baksh (Murshida- 
bad): An English Parliamentarian
>once said that whenever he got up in 
Parliament to speak, he had a queer 
and uncomfortable feeling in the pit 
nf his stomach. I confess that I have 
a similar feeling, and in my case it 
is much more aggravated.

Some hon. Members have spoken on 
the relative importance of this or that 
Ministry. To me all Ministries are 
important. If anything, this Ministry 
is more important than many others. 
Jn offering my remarks within the 
short space of time at my disposal, and 
for convenience, I shall follow the re
port for 1952-53 which has been circu
lated to us.

The first thing that attracts notice 
is that under the heading “ Establish
ment” the Ministry say that they have 
been able to accept the recommenda
tions of a Committee which was pr^  
sided over by Shri Kasturbhai LaP 
bhai—an independent personage, who 
has no axe of his own to grind. It is 
in refreshing contrast to perhaps many 
•other Ministries that this Ministry has 
been able to accept all the major re
commendations of that Committee, 
which has resulted in terms of R.A.P., 
that is, rupees^ annas and pies, in a 
saving of rupees eleven lakhs. The 
Ministry has succeeded in doing away 
with three Superintending Engineers’ 
offices and as many as five divisions. 
Any one who has studied and is at all 
Samiliar with the working of the 
C.P.W.D. would at once realise the 
niagnitude of the savings. The aboli
tion of three Superintending Engineers’ 
offices and five divisions is not an in
considerable economy.

Another noteworthy thing is that 
these recommendations were made in 
■̂ Tuly 1952, and with very commendable 
promptitude the Ministry has imple
mented the recommendations. As a

result of the acceptance and implement
ation of the recommendations, certain 
retrenchment of staff became unavoi
dable and necessary. But the Ministry 
worked out a scientific basis, whereby 
they have spread the retrenchment 
over the whole of India. Of course, in 
this retrenchment the worst affected 
would be the lowest paid staff, because 
the higher paid ones may be regarded 
and asked to accept lower paid ap
pointments. But it is the lowest paid 
staff who will be in difficulty and some 
of them certainly will have to be re
trenched. It is good to note that the 
Ministry is trying to provide them with 
alternative employment. It would be 
interesting to know from the hon. Mi
nister when he gets up to reply how 
many persons were retrenched; how 
many were regraded; and of the per
sons retrenched, how many have been 
provided with alternative employment 
From the little information that I have 
.been able to gather from the Ministry, 
I understand that only 64 persons are 
affected and strenuous efforts are be
ing made to get them fresh employ
ment. In this connection. I would 
make a humble suggestion, rnz. v/hen 
they are re-employed, they should be 
so re-employed that there will be no 
break of service.

About accommodation, hon. Mem
bers have drawn the attention of the 
hon. Minister pointedly to the leeway 
that has to be made up. I refer oar- 
ticularly to the officers drawing less 
than Rs. 500. These are the most un
fortunate men. They require the kind 
of accommodation that the Estate Office 
under this Ministry provides. The 
lower paid staff can find their own ac
commodation. But this pay group is 
the worst affected. They cannot find 
their own accommodation, and such ac
commodation as they can find is not 
suitable. Therefore. I would urge up
on the Ministry to concentrate more on 
the building of houses that would cater 
to the needs of this particular class ctf 
officers.

It is interesting to note the following 
observation made by the Ministry in 
their report;

“ With a view to reducing Dre.v 
sure on accommodation, both office 
and residential, the possibility of 
shifting some of the offices now lo
cated in Delhi to places outside is 
under examination.”
This is commendable. It is high 

time that it was done and done with a 
little more expedition than is associa
ted with Government working. I un
derstand that Government from time 
to time give their special consideration 
to this matter, but the oflicers of the De
partments that are likely to be touched
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make out such a tremendous case for 
their continuing in Delhi that it be
comes in the long run impossible for 
the Ministry to shift them outside 
Delhi. There is a lot of surplus ac
commodation in the hill stations and 
also other places like Hyderabad etc. 
outside Delhi. On this question. I should 
urge upon Government to be firm, and 
taKe a firm attitude. I suggest that a 
Parliamentary Committee should be set 
Up to go into the question of the rela
tive importance of this or that Depart
ment for the purpose of establishing 
their claims to remain in Delhi. The 
question of accommodation is as
suming such an importance and becom
ing so acute, it is time Government— 
to use a common expression— p̂ut its 
foot down and decided which of their 
Departments should be located outside 
Delhi. The considerations of Govern
ment servants and for that matter 
Secretaries, should not weigh with the 
Government. If the Government, or any 
Ministry felt that it was not possible 
or politic, for any reasons, then this 
House, this sovereign body should be 
entrusted with the job and they should 
find out and make recommendations 
to the Government and Government 
should be guided by the findings of a 
Committee set up by this House.

Some hon. Members waxed eloquent 
on corruption, but instead of offering 
any constructive suggestions to the 
Government as to how it should be 
met in this oarticular branch of Gov
ernment they have given instances of 
corruption that have come to their 
notice, which may on enquiry be found 
to be without any substance or with
out any basis. Be that as it may, the 
Minister surely should go into it and 
i f  officers are guilty of corruption they 
should be severely dealt with. We 
have no truck, on this tide Or on the 
other, with corruption and if an officer 
is found corrupt he will be and he 
must be severely dealt with. In order 
to minimise corruption, it is said in the 
report, Government have devised a 
new system which they describe as a 
system of administrative audit which 
aims at eliminating corruption at all 
the stages of contract, supervision and 
execution. If it is an independent 
audit, it is quite welcome. I hope the 
hon. Minister will tell the House in the 
course of his reply what is meant by 
a system of administrative audit. If 
he is thinking of setting up another 
organisation which will supervise, not 
only supervise but will keep an eagle’s 
or a hawk’s eye, on the activities of 
the Department, in the contractual 
stage, supervision and erection stage 
and in the final settlement and pay
ment of bills, it is welcome.

Coming to housing, it is obvious that 
Government with the efforts that they 
are putting in, will not by itself be 
able to tackle this task. To my way 
of thinking, we must be able to attract 
and invite private capital in this field 
of investment. It is time for the Go
vernment to examine whether the Rent 
Control Acts in the Centre, adminis
tered by this Ministry and also in the- 
provinces do not act as a retarding 
agent, or as a deterrent, to private in
vestment. It is, I think, time when 
we shed our pet theories and also any 
inhibitions that we might have come 
to acquire when we were not in Go
vernment. It is all right to talk about 
acquiring land within one mile peri
meter without giving much compensa
tion. My hon. friend from Bombay 
said that we can do this. It is an easy 
way of solving the housing problem—  
one mile perimeter of land confiscated. 
He said under the Constitution it is 
not permissible to confiscate land,, 
without paying any compensation. But 
he went so far in this House as to say 
that that compensation need not be the 
price, the market value. I call that 
dishonest.

Mr. Chairman: The hon. Member
must now conclude.

Shri M. Khuda Baksh; This is the 
second time I am speaking in the 
House: I would ask for a few more 
minutes.

If we have to encourage and attract 
private capital into this field of invest
ment we ought to see that they get ade
quate returns for the capital invested. 
There is another thing and it is this. 
Private capital would not be interest
ed in or attracted to this field if it 
finds that there are a lot o  ̂ difficulties 
in obtaining building materials. A  
house cannot be put up by just writ
ing it on a piece of paper. Cement,, 
lime, bricks, structurals, iron and steel, 
they will all have to be supplied to 
him. Therefore, I suggest to the hon. 
Minister of this Department that there 
should be a coordinating organisation. 
Private capitalists who want to invest 
money in this scheme should not have 
to go from department to department 
tfor each and every item. He should 
be able to approach one Central De
partment where all his needs will be 
met and he will be given facilities fo r  
acquiring all the building materials 
number one and number two facilities 
for transporting the same to the buil
ding sites.

Regarding rent control, I also suggest 
that a Parliamentary Committee should 
be set up to study the Rent Control 
Acts obtaining in the Centre as also 
in the provinces, to find out whether
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and how far they are in relation to the 
needs of the moment.

In regard to purchases I wish to 
make one small point. It is often said 
-that in regard to purchase for the other 
Ministries there is a lot of red tape, 
involving inordinate delay. We are 
-now at peace: there are not very many 
urgent demands. Most of the demands 
*emanate from the Defence Ministry 
-and the Railway Ministry—they are 
the largest indentors. Therefore, the 
Ministry should devise ways and 
means of expeditiously dealing with 
them. Connected with this is the ques
tion of effective screening, with a view 
to  finding out whether the indentors* 
demand can be met indigenously. Too 
often we rush to Europe and America 
and other places for our goods. Before 
doing so we should see whether such 
things are available locally. In the con- 
summer goods’ field, even if we have to 
relax the specifications somewhat we 
should not go out of India for making 
-these purchases. I am not one of 
those who would wish to sacrifice qua
lity. I am a stickler for quality. The 
very basis of international trade is that 
if India cannot produce something 
•which it needs up to a certain stan
dard there is no harm in going outside 
the country to purchase that. But in 
this there shvjuld be effective screening. 
Therefore, I want to fix the responsi
bility on this Ministry before any
thing goes out of this country by way 

. o f an order. This Ministry must be 
>able to issue a certificate that the thing 
is  not available indigenously.

Mr. Chairman: I am afraid the hon. 
"Member has taken more time than 
could be allotted to him. Already he 
"has taken 17 minutes; there are many 
other hon. Members anxious to speak.

Shri M. Khuda Baksh: I shall con- 
•elude in a minute.

In the matter ot tenders also, the 
hon. Minister will see in the purchas
ing machinery how far there is room 
for corruption, and how far there is 
room for improvement, to root out cor
ruption.

My plea to this Government is: Cen
tralise purchase. When you have a 
purchasing organisation the different 
Ministries should not go on purchasing 
things from abroad. This is how cor
ruption comes. To my way of think
ing, if the Railway Ministry, or any 
'Other Ministry for that matter, were 
allowed to go out of the country in- 
aepend^tly on a purchase mission to 
America or England, there would be 
room for corruption: there may be 

■scandals. But if we can pin this Minis

try down for every purchase made 
abroad, then we have fewer men to 
tackle and we can establish a proce
dure whereby all this corruption can 
be eliminated. Therefore, my plea is 
that the demands of these Ministries, 
whatever they are, must be routed 
through this Ministry, and if we have 
to make any purchases abroad 
it must be done through this Ministry 
so that we know who_ is responsible 
and if any corrupt practice is brought 
to our notice we know whom to catch 
hold of, and then we can come down 
on hon. Minister like a ton of bricks.

Sardar Lai Sinê h (Ferozepur- 
Ludhiana): This main report as
also the summary supplied by the 
Government give us information 
about the total number of houses that 
have been built. So far as the total 
output is concerned, I must say the 
progress is very gratifying; in fact it 
is highly creditable. The report also 
Indicates the total accommodation 
available, the toJ,al demand, and also 
the outstanding demand, still to be 
met, which is very considerable in
deed. We also know that there are 
a large number of refugees clamour
ing for accommodation. In short, it 
cannot be denied that the housing pro
blem, although somewhat easier than 
before, is still rather serious. This is 
also evident from the fact that even 
at present abnormally high rents are 
being charged. So, while admitting 
the seriousness of the problem we have 
to tackle it from two angle. ,̂ firstly 
improving the efficiency, that is. plug
ging the holes to avoid wastage, and 
secondly injtensifying our effort to 
secure the greatest output of work. I 
have no doubt that the hon. 'Minister 
of Housing, whom I have had the pri
vilege of knowing for many year*, 
would consider my suggestions with an 
open mind. And on my part if the 
information or the figures that I have 
been able to collect from various sour
ces, happen to be wrong I am open to 
correction and he would net mind 
telling me.

The present practice for the Gov
ernment is to acquire land from pri
vate people according to certain for
mulae. After the land is acquired it 
is developed and sold to displaced 
persons at cost price. Or alternative
ly houses may be built on the same 
and they are also sold to the displace- 
ed persons on a no-profit no-loss basis. 
So let us examine this matter under 
two separate heads, that is acquisition 
of land and developmental expenses, 
and secondly the cost of buildings, so 
that we may be able to compare the 
relative efficiency of Governmental 
agency with that of private enterprise-
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For this purpose I take two-roomed 

houses with an area of about 200 
square yards offered by Government 
for sale to the displaced persons of 
small means. The Government charges 
Rs. 6,000 per house. And it is not a 
free-hold because the refugees have 
got to pay a yearly ground rent of 
Rs. 72 per house. This is at the rate 
o f 2i per cent, of the total value of 
the land. So on the basis of free
hold, the price of Rs. 6.000 would easi
ly  go up to Rs. 7,000 if the ground rent 
is calculated for fifteen years, or Rs. 
7.500 if the ground rent is counted for 
twenty years as is the usual practice. 
Against this, there are private com
panies in the same locality which for 
similar buildings, with better specifica
tions, are only charging Rs. o,000: so
that the Government charges are 
about, 40 per cent, higher than those 
o f private companies.

Coming to the land, for a plot of 
200 square yards Government is charg
ing Rs. 1,000 or so for developmental 
expenses. That comes to about Rs. 
five per square yard. If we calculate 
Ihe rent for fifteen years only, at the 
rate of Rs. 72 per annum, it comes to 
another thousand rupees or Rs. five 
per square yard, making a total of 
about Rs. ten per square yard. As 
against this, we find that the private 
companies are selling fully developed 
land, free-hold, in the same locality at 
Rs. six to Rs. eight per square yard, 
which is lower than the Government 
rate by 25 to 40 per cent. This means 
that while Government do not earn 
any profit whatsoever, because the 
scheme is run on a no-prolit no-loss 
basis, the refugees have got to pay 
an3̂ hing like 25 to 40 per cent, higher 
rates. Even if the difference in fact 
be only half of that, that is only 20 
per cent, it is a serious matter because 
It involves expenditure of crores of 
rupees.

The Minister of Works. Housing; and 
Supply (Sardar Swaran Singh): May I 
know as to what is the locality in the 
mind of the hon. Member?

Sardar Lai Singh: The same locali
ties as given in the information sup
plied by your office: Tilaknagar, Kal- 
kaganj, Motinagar are the places.

The question naturally arises if 
there is so much difference why can
not the private companies do this 
work on a much bigger scale than they 
are* doing at present. The answer is 
very simple. There is the financial 
difficulty. The market rate of interest 
is too high. Private people cannot 
borrow money at less than  ̂ 12 per 
cent interest which middle class peo

ple are not able to pay. So the main 
attraction for the refugees to get these 
houses from the Government, is the
facility of paying the price in the
course of three, five or six years.

So in my humble opinion if the-
hon. Minister kindly looks into the
desirability^ of offering more liberal 
loans to the co-operative societies at 
cheap rates of interest, it should solve- 
the problem to a very great extent.. 
It will mean no loss to the Govern
ment and no worry, and above all it 
will be safe investment against good 
security. I understand that the 
Bombay Government has got a simi
lar scheme, the Bombay Housing 
Scheme, involving a sum of Rs. four 
crores or so. meant to give only loans 
to the co-operative societies and others. 
It is working very well and has pro
ved very successful. This has got 
additional advantage in so much as 
the Government by this method is 
able to attract private capital by en
couraging private enterprise and par
ticularly co-operative effort.

In this connection I feel that just 
as Government have started the 
Industrial Finance Corporation it 
might also consider the desirabilitjr 
of starting a similar organisation for 
house building to provide loans at cheap* 
rates of interest to the co-operative so
cieties and others.
5 P.M.

Another fertile field which Govern
ment would do well to explore is,, 
that of insurance companies which 
are controlled by capitalists or a 
group of men who generally exploit 
the funds of the insurance companies 
more or less in their own selfish in
terests, by directly or indirectly fin
ancing their own pet schemes, and 
many a time, greatly to the detri
ment oi the insured public. In fact, 
right .at present, there is a case of a: 
certain insurance company pending 
in the court involving an amount of 
Rs. 50 lakhs or so. So I su^jgest why 
should not the Government devise 
ways and means to make these insur
ance companies to invest, if not all at 
least a good portion of their funds in 
such building schemes as may be ap
proved by the Government. While 
this will be to the interest of the in
sured public it will also provide colos
sal funds for the purpose o f buildings 
which are, of course, so badly needed.

Then there are foreign insurance- 
companies which are doing work ouf 
a gigantic scale and earning premia 
to the extent of crores of rupees. 
Why should not our Government like
wise look into the desirability o f
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making these foreign insurance com
panies to invest money, right in India 
for purposes like building instead of 
this national capital going out 
India and being utilised for other pur
p o s e

Slirimati Sushama Sen (Bhagalpur 
South); Much has already been said 
on the housing problem, and I think 
as it is our own National Government, 
the house-wife has to set the house 
in order. But we find that the prob
lem of housing for the daily increas
ing population of India is one of the 
burning questions of the day and as 
was said by a previous speaker, Mr. 
Mohanlal Sakssna, it is indeed a 
problem next to food and I msty add 
that it is also next to clothing and 
health measures for the well-being of 
the millions in our country. The 
situation. <of course, had been aggra
vated on account of the large influx 
of refugees from West Pakistan as 
well as from East Pakistan and we 
have to sympathise not only with the 
refugees because they have to Put up 
with all sorts of living conditions but 
also with the Government which had 
to provide shelter for so many, lakhs 
of people. We find from the record 
that, the number of displaced persons 
from Pakistan as discLdsed by the 
all-India census of 1951 was 74 80 
lakhs— 49*05 lakhs from West Pakis
tan and 25-75 lakhs from East Pakis
tan. Added to this, during May-Octo- 
ber 1952. there has been a substantial 
influx of displaced persons from East 
Bengal and the total population o f 
displaced persons from East Pakistan 
may be roughly estimated at 31 lakhs. 
These persons from West Pakistan 
are distributed mainly over Punjab, 
PEPSU, Delhi, Uttar Pradesh _and 
other places but the. displaced persons 
from East Bengal are chiefiy concen
trated in West Bengal, their number 
in that State, as we see from the re
port, being 25 lakhs in a total of about
21 lakhs. Although it is impossible to 
cofie with all the demands, on the 
whole, Government has been able to 
do a good job of it.

New colonies have sprung around in 
Delhi and round about Delhi, such as 
Rajendra Nagar, Patel Nagar, etc. 
Roads and shops have been built and 
amenities have been provided for the 
refugees and for other population 
too.

I would like to say a few words 
about industrial housing. Much has 
already been said and I am glad that 
efforts are being directed now to im
prove industrial housing. It is admit
ted on all hands that amongst the 
badly built houses those o f the indus
trial workers in t|ie larger cities are

the worst. The Five Year Plan Re
port says that in the past the Govern
ment offered a few concessions to the 
private interests to promote building 
activity but the response was very 
poor. The Report says that early in 
1952 a new policy was announced 
whereby the Central Government 
were prepared to pay subsidy upto 
20 per cent, of the cost of construc
tion including the cost of land provid
ed the balance was met by the em
ployers who would also let out the 
houses to genuine workers at a rate 
suggested under the earlier scheme. 
The house thus constructed would 
remain the property of the employ
ers.

The industrial housing problem vis- 
a-vis the subsidy that may be given 
to co-operative house building socie
ties has already been discussed. So I 
shall not go into details again, but I 
do think if the subsidy and the con
cessions from Government are cor
related to voluntary labour from the 
employers, it wopld enthuse the 
workers and evoke in them the spirit 
of healthy competition and even the 
amount as has been provided m the 
Plan, m aybe made to provide shelter 
to a much larger number of workers.

It is gratifying to note that as re
gards rural housing, the Planning 
Commission has favoured an aided 
self-help scheme on the model of one 
now in force in Puerto Rico. Besides 
schemes of self-help and construction 
of model houses in villages, the Gov
ernment should aJso adopt a policy of 
reserving a new site for each village, 
for in the long run it will be easier to 
build a new village than to renovate 
an old one. It is better to have 
permanent buildings.

I have iust visited the DVC works 
and there I saw that for the displaced 
viUagers whole villages have been 
buijt and they are permanent build
ings. Although there is a lot of 
criticism that so much money has 
been spent on ^constructing such 
houses, these are permanent struc
tures. Even after the work o f the 
DVC is finished, large industries are 
bound to spring up there because 
there will be plenty of water and also 
power. So industries are bound to 
grow up and I am sure that these 
houses will be of value for all time.

I think the State Governments 
should prepare a plan for the new 
village, mark out road sites, sites 
pavchayats, schools, tanks, etc., and 
provide a little money for initial ex
pense to support the constructicw' 
work through the voluntary labour of 
the villagers themselves. The Plan
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should provide for a scheme by which 
the villagers could, if they were so 
minded, build a new and more heal
thy village.

I am very glad that slum clearance 
is another important matter which is 
engaging the attention of this Minis
try. This is of the utmost impor
tance, and should be done on a pro
per plan speedily.

Now a word, regarding office accom
modation, I find in the report that 
the Princes have given up their 
houses tor this purpose. I should 
think that this example should be 
followed by others who have got big 
houses. In this city of Delhi, there 
are many who have very large houses, 
especially Ministers, houses with 
large compounds. I do not see why 
a portion of these houses and com
pounds should not be shared with 
less fortunate persons in order to 
meet t!he housing difficulties. The 
Deputy Ministers also have large 
houses with spacious compounds. 
This has been noticed by outsiders 
who come to Delhi. They point out 
to us that while the MPs. live in flats 
o f two rooms, the officials and 
Deputy Ministers live in palatial 
houses. This is a point which has to 
be considered and I hope the Gov
ernment will take note of this.
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s T P T ^ f ^ ^ ^ f w r t I  
»T^ ^«^nl f  I 3t1t >̂T?fr ĴnTl"
^nsnr ^  q»¥ 11  ^it ^  ^
^  '^nfhr ^  f  ^  q+:i ^
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^  t  ft? fT  ^  ^
#ZTTT ^  ^rrar 11  srr̂ r

^  IRTR ^  ^  ^

f k ^  I ,  ^ 1
MW f^ ’TRT
^  I  ^  ^
1 1  ^nOT5c ^  >ft ^ 5 zt I  

^  ^  ^  ^  Pf 3fqT 
«(»l<ll ^ ^  d ^

% mw{^ 3n ^  t  qr îrr |,
r̂Ĉ  ^  ^Klf d<4> ffTT̂ TT 

^  ^  t  I

5
f^nrW f  ^  ^  ftrTRT
■«llO ĤTT) ^  ^  ^dT ^ I

?T  ̂ ‘?><md % ^  I ft

W T T  ^  i T T R R  ^ ^ T c ft ^  ^  I

^TH Tf^ ^ T T ^  ^  <|ci»l*ld
^  n>id»fl ^ ft^ -H )0 ^  ^  ^  ^10 -̂HK 

r^Mrd^d % ^?rf^ ^  I
^  ?TT «ft ̂  ^nft
^  ?ftT ^  ^  ^  W  ^  ftrf^T^ TK

*Tf^ ^ 7 ^  f  I ^nr fk ^ R  ^  f  I 
^  0+HI '^J^O ^ I ^ 0

^nn?) #  ?TRiT iV  WTK ^iI^^iHd %
^  ^STR  ̂ ^  ^

W  + < ^ M  I ^

d«n<<a w^pft *T>*i'»n< ^ «T^
^  ^̂ *\\ ^  <iiq<n I

^  ?T̂  ^TJT'^  ̂ f  f% ^
^  ^  2T1 5rTcT ^  * fk # 7  % ^rnr^

^ 3T1t  +T^Hd ^  to=9HT
^  I '?><md MW
f  I rH<»T^qr ^  ^
^R«gT t  ^  *̂TTT f<4fHR< t  ^

? fk  ^  fJTR m f e R  I  ^  w  q r  ^
)̂7=F ij^*| I

Ŵ T% r*̂ I ^  «(̂ ci
^  t  I T m r
<^Hd -Jim  ^  M ^ F T  ^  'jTRTT ^  

f t r  ^  M W

M W  ^  ^  ^®hd1 ^  I W  ^ I H d

k  ^<=(«l*i<i ^  ^  ̂  f V  ^  W ^ F FT  %

T f f d R i l ^  ^  ^  d < ^  ^  ^ s W  k 1 %  

^  ^  ^ n ^ p f t  ^  ^  I

Ĵ̂ TKT ^  ^ ^  2T^
^  -«i(^aY ^ ^  ^♦•ijq ĉ.

v d ^ F T  ?ftT ^ > T
M W m  i  i w  r

^nR rr^ ^ ft^ r f^  ^  ^̂ TPTr
=iTT^ t  ^  ^ 3W  3T̂  ^  ^ T  =^TffT 
f %  ^  '9 ^ f h r  ^  «t>ifd 3 T r ^  ^

v d H + t  *^Mid '9"*ft»T ^  d l l V  

^  ^mTFft ^  J i^R  ^  I

? r r % T  k ^  ^
^ 1% ^  5fTT  ̂ ^  ^  «I^NT
? IR !T  < .^ a i ^  I ^  'TV o

^ o  ^  'Sftr ^ I ^  ^ » ’ 
f̂lF^To ^ o  % ^rrff

’ r M t  f t  t  * ^  %  ^TP T

^rrfv^ ^  ?T ^  t  •
^  A W T ^  ^ c T ^ T R ft f  I k V̂SR̂  

^ |v d ^  k ^  I ? f^ t

^ r T ^ r n r  ^  k
^ 1  ¥ tf ^  T̂RTT ftr
TT ^  *i<^<\ ?T ^ 1  ^ ‘

Pt̂ î 1% 'Erranr

W K ^  ^T>!TT ^  l ^ r
^  WTT H W d  <tT ^  

t  I ?RT^ ^  ^  l ^  ■̂ 1#'
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^  ^  i  ^  ^  3̂TRT
xT if^  I ^  ^rra’ w t t

HT5THT WT ^

I

^  ^  ^  I ^

5p«5 ?T^ I ^ 5 ^  ^

t  I ^  ^  ^

T^ftf ^  ^  ^  f%
^  ^ H i ^T# I ^  f?rr ^*iK

5n ^  ^  TO*rt f  ^
^  ^  ^  I iT t̂ 5R?TT ?m rR
^  I d<4) ^  ^  ^  I >d»i*l

^  m  ^  ^  ^T5R ^
^  I ^  ̂  ^  ?rrr ^  ^

^  ^  ^ I

^  t  • ^
^  ^  ^  fO T  ^TFRT ^

^  ^  ^  «nwt I
w  ^  ^  ^ I f  g

WFRRT >ft R-^K ^

^  ? fk  ?̂2TRr 5T

^Tcft ^  I 2T̂  f¥  T̂̂ iFT
^  1 ^  vTR^ ?5fV ̂ r f ^  ^

SFt q W r
^  ^  ^  =^Tf^ I ^  ^  ^  7%-
f^HT  ̂ ^’ T̂T ^  51^  i%#JTT
^T t  ^  q r  m m

^  % f%rr

I A  ^  WYK ^NHHd

^ftiRT #  ^  WT^ ^mn ^
^ W T R  ^  I

Dr. Amin: Just as all roads led
to Rome all our e>fforts must be

directed to the successful implemen
tation Of the Five Year Plan— ŵhe
ther we are Congressmen or not. 
The Planning Commission has rightly- 
stated that the success o f  the Plan 
depends on public co-operation, and 
the Commission has shown a realistic 
attitude* by saying that in order to  
secure public co-operation, there must 
be eflficaency and integrity lin ad
ministration. So, it is the respfinsi- 
bility of the Government "to have 
clean and efficient administration^ 
and it is the duty of the people to help 
the Government in purifying the ad
ministration, w h oever necessary. 
Actuated by such a motive, I want 
to say something about the working 
of this Ministry, for, I am afraid, if 
the matters go on the merry way as 
at present, this Ministry will have to 
its credit a great scandal almost 
rivalling the other scandals known so 
far.

Mysterious is the working of the 
Petroleum Division of this Ministry. 
The way in which the prices of pet
roleum products are fixed, the man
ner in which the interests of the ~ 
foreign oil companies. are safeguard
ed, and the ways in which the inter
ests o f the Indian consumers are 
neglected are all unexplained my
steries about the working of this. 
Division.

You know we are dependent on 
foreign dountries for our require
ments of petroleum products like 
kerosene, petrol, furnace oil. crude 
oil etc. The foreign oil companies 
ajre holding the monopoly o f oil 
trade and they are making huge pro
fits by charging us higher prices for 
petroleum products and by exploiting 
the present situation.

I may just give an example as to 
how the price of one o f the petroleum 
protucts, that is furnace oil, was in
creased from time to time The 
average price per ton of furnace oil, 
durmg the years 1941-52, has been:

1941
1943
1947
1950
1952

Rs. 40 /
Rs. 50 /
Rs. 60 /
Rs. 90 /
Rs. 180/-

It can be said that since 1941, there 
has been more than 400 per.,cent, in
crease. I want to ask; can this price 
increase be justified by the Ministry? 
I am told this Ministry is dictated to 
by oil companies. If I am wrong, I 
wojtild like to be corrected.

A further analysis of the t)rices will 
show that in one year, that is, 1951/52,
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100 per cent, price increase was given. 
The reason given by the Ministry in 
support of the abnormal increase in 
price is that the price has been in
creased due to the extra transporta
tion cost, which the oil companies 
have to bear for bringing furnace oil 
from distant places. Not being satis
fied with the reasoning of the Minis
try, I put a question—Starred Ques
tion No. 2268—on 29th July, 1952, in 
reply to which the hon. Minister gave 
certain information regarding im
ports and shipping freights. On the 
basis of this information, the average 
freight calculated per ton, comes to:

1950
1951
1952

Rs. 21 /
Rs. 32 /
Rs. 46 /-

If the increased transportation cost 
was the only factor which contributed 
to the price rise, then the price could 
only be increased, at the most, by 
Rs. 25, which is the difference between 
the freight rates of 1952 and 1950, 
and not Rs. 90 as has been done now. 
Therefore, one is led to believe that 
there are other factors which influ
enced the decision of thi^ Ministry. 
The price of furnace oil during 1950 
was only Rs. 90, and after adding the 
difference in transportation cost, the 
correct and reasonable price- would be 
Rs. 115 only, instead of the exorbi
tant price of Rs. 180 charged by the 
oil companies during the year 1952. 
In other words, the oil companies 
have made a profit of Rs. 65 per ton 
of furnace oil imported during the 
year 1952. This Rs, 65 is an extra pro
fit over and above the regular profit 
they might have been getting. Our 
cv>nsumption of furnace oil during the 
eleven months of 1952 was about
7,50.000 tons. And at the rate of
Rs. 65 profit per ton, the oil companies 
have made an excess profit of appoxi- 
mately Rs. five crores, during eleven 
months only, on this one single pro
duct. We are importing all our re
quirements of petroleum oroducts 
from foreign countries, and if the pro
fit on one petroleum product, namely 
furnace oil, during the last eleven 
months, amounts to. such a huge figure 
o f eight digits, the profit by these oil
companies during the last ten or
twelve years would amount to 
several crores of rupees. We are 
tiering to ipobilise all our resources 
for the successful implementation of 
our Five Year Plan, and we are try
ing to get foreign aid also, but we 
liave never thought of putting a 

-check on the profits earned by the 
oil companies. We have allowed the 
Indian consumers land ihdustries to

be exploited by these oil companies. 
As there was no case for allowing 
a higher price increase to the oil 
companies, the Government reduced 
the prices o f petroleum products in
cluding furnace oil, with effect from 
1st December 1952. In spite of this 
reduction, the oil companies are still 
charging more than a reasonable 
price. Our annual consumption of 
furnace oil is about nine lakh tons. 
And at the present rate, the oil con\- 
panies are still making huge profits 
on this product. The time has come 
when the Government should act and 
see that the prices charged by the 
oil companies to the Indian consumers 
compare favourably with those ruling 
in the world markets.

Then, I would Hke to come to the 
question of refund of increased 
prices.

Shri Mtvrarka (Ganganagar-JRun- 
jhunu): What are the prices ruling
in the world market?

Dr. Amin: About Rs. 90 per ton
or less than that.

Shri Ragrhavachari (Penukonda): 
It is Rs. 180 here?

Dr. AmiB: Yes, it was, but it has
been reduced to about Rs. 135 now’.

I would now come to the question 
of refund of increased prices charged 
by the oil companies. If the oil com.- 
panies have increased the prices, 
and if the Government have 
allowed a price increase to 
the extent of the increase 
in transportation cost only, then 
there cannot be any ground to com
plain against the Government or the 
oil companies. But I feel that the 
Government have shown a very 
liberal attitude in allowing the price 
increase. It would therefore be fair 
and reasonable to force the oil com
panies to refund the excess amount 
charged to the users c i  furnace oil, 
from January 1952.

I shall now refer to the question of 
the price increase allowed on stock 
of furnace oil, held by the oil com
panies on 19th January 1952, the date 
on which the price increase was al
lowed. May I know the justification 
for allowing price increase on stock 
of furnace oil, on which no extra 
transportation charges have been in
curred by the oil companies? I do 
not know the actual quantity of 
furnace oil in stock, with the oil 
companies on the date on which the 
price increase was allowed. But I 
believe that the oil companies had
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considerable stock of furnace oil on 
that date, which was sufficient for 
our requirements f»>r about twelve 
months. It would have been reason
able if the Government had allowed 
a fair price increase on furnace oil 
imported after 19th January 1952, 
but to give price increase on stock 
is somethin/? which gives ground f>r 
suspicion, AU 'th,ese facts lead to 
the only conclusion that the Govern
ment have not exercised enough care 
to scrutinise the cost structure of 
furnace oil, before allowing the price 
increase, or that the oil companies 
have dictated their terms to the Gov
ernment, taking undue advantage of 
the situation, or there may be some 
one in the Petroleum Division, who 
may be very sympathetic towards the 
oil companies, and may have Pur
posely given a liberal price increase. 
After all. oil in any form is capable 
of greasing the palm.

I would now like to make a pas
sing reference to the refineries to be 
set up at some of the ports. Though 
this question does not strictly fall 
within the scope of this Ministry, I 
believe, the hon. Minister will be 
abV to throw some light on the pro
gress achieved in this direction.

Sardar Swaran Sinffh: I think you
may reserve that for the Production 
Ministry, because they are deaiinc
with it.

Dr, Amin: What about the price
policy?

Sardar Swaran Slnffh: In relation
to the refineries, this matter is being 
looked after by the Production Minis
try.

Dr. Amin; Then I shall leave that. 
I would now come to the staff work
ing in the Petroleum Division of this 
Ministry. I am led to believe that 
some officers of this division are very 
sympathetic towards the oil com 
panies, as I have stated before If 
that is the case, I humbly request the 
hon. Minister to investigate the affl- 
liation in the oast of such officers 
and whether the Public Service Com
mission has concurred with all the 
appointments.

As We have already a large number 
of Ministers, perlteps as big as the 
Legislature of a Part C State, one 
more may be allowed to join it. I 
suggest that a new Ministry be creat- 

called the Ministry of Anti-Cor- 
i*uption, which will be the eyes and 
ears of the Government.

I request the hon. Minister to i;ive 
very clear and not evasive answers

to the questions raised. I only hope 
and pray that all I have said is based 
on incorrect 'information. But it 
what I have said is true, if there -s 
a reasonable certainty that it is true, 
and if the Ministry does not take 
immediate steps to eradicate the 
evil, I must say what Lord Acton 
said:

“All power corrupts; and abso
lute power corrupts absolutely” .
And I would end by saying:

“All power corrupts, and Power
Alcohol corrupts absolutely.”
Sliri T. Subrahmanyam (Bellary): 

There has been a lot of criticism 
offered' against the working of this 
Department, from the Opposition. 
We have hfeard one hon. Member 
saying that there has been unneces
sary retrenchment of some circles, 
and that human outlook has been 
lacking in the working of this Depart
ment. Another hon. Member was 
saying that there is a lot of corrup
tion everywhere.

First, I would like to deal with 
these criticisms, with regard to cor- 
ruptidn, briefly. One hon. Member 
also said that there has been devalua
tion after independence. I would 
like to point out here that there i.'’ 
certainly devaluation. but the 
devaluation has been in the spirit of 
helpfulness, in constructive criticism 
and in trying to see what is good in 
the Departments. There is no 
purpose served in trying to spotlight 
the public attention on one or two 
cases, which may be scandalous. If 
there are such cases, then I am sure, 
the Ministry will bring the offenders 
to book and give them deterrent 
punishments. There is absolutely no 
doubt about it. But to make sweeping 
generalisations and say that all depart
ments, the Public Works Department, 
this Department, that Department, and 
every Department is corrupt, and that 
we should have a Parliamentary Com
mittee to go into this or that—just 
now one hon. Member said that there 
should be a Ministry to deal with 
Corruption—is not proper.

Dr. Amin: Ministry of AntW or-
ruption.

Shri T. Subrahmanyam: All this,
I would say, is singularly lacking in 
the spirit af helpful thinking and 
constructive criticism.

Now let me take up the first criti
cism. that as a result of the working 
of the Committee presided over by 
Shri Kasturbhai Lalbhai, there was 
some retrenchment. Now, retrench
ment is necessary. There is criticism:
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that there is so much of wastage, or 
-extravagance, and that the establish
ments and departments have grown ‘ 
to monstrous lengths; and therefore 
there should be retrenchment. As a 

-result of this, about three circles snd 
about five divisions have been recom
mended to be abolished. But even 
then, the Ministry has taken care to 
see that hardship is avoided.

“ As a result of the reduction of 
establishment, considerable retrench
ment of staff became inevitable, most
ly in the ministerial grades. With a 
% îew to mitigate hardship to the per
sons concerned. retrenchment was
Tnade on an all-India basis and was
spread evenly all over the Depart
ment. Every endeavour was also
made to get the retrenched staff ab
sorbed in other Central Government 
undertakings.”

This is the most important thing I 
claim that the Ministry have consci
entiously tried to absorb those people 
who ought to have been relieved. I 
shall just give a few figures. The
Committee had recommended that
eleven Assistant Engineers and 36 
.section officers should be relieved, 
but they have not been relieved; they 
have been absorbed. And then with 
regard to the 139 ministerial staff. 75 
people have been absorbed and at
tempts are made to absorb the other 
€4 people also. Then, out of 28 
draftsmen, only three have beea re
lieved.

I will next go on to the question of 
accommodation in Delhi. Delhi has 
grown enormously. There have been 
Embassies working here, and there 
has been the State Legislature work
ing here and many businessmen and 
others have come from the former 
Western Punjab. The population of 
Delhi has increased enormously. As 
a result of this, there is acute short
age of housing, both for office and for 
residential purposes. With a view to 
reduce the pressure of accommoda
tion. both office and residential, the 
possibility of shifting some of the 
offices now located in Delhi to places 
outside is under examination. I would 
like to make three concrete sugges
tions in this connection. One is, that 
there are some oM cantonments where 
previously the Army was located. 
For instance. take Secunderabad. 
There, formerly an Army of nearly
10.000 people was stationed. They 
have huge buildings. Now they must 
all be practically rusting, probably 
unswept also. There must be a 

-:skeleton of an army there lust at pre- 
:sent functioning. Therefore, I suggest

that these may be made use of. Se
condly, there aile hill stations also. 
Immediately I think of Ooty in Madras 
State. It is a lovely, beautiful hill 
station. There are a number o f 
palaces also there belonging to these 
Princes and Rajpramukhs. And then 
there are a number of other buildings. 
Now that communications have im
proved and aerodromes have also 
been located here and there, we can 
certainly make use of these hill 
stations also. I am thinking imme
diately of Ooty. There must be others 
also. Thirdly, we have a number o f 
these multi-purpose projects. In my 
own district, there is the Tungabhadra 
project which will be com plete with
in next June. A  number of big build
ings are going to be there. Either 
they will be demolished or sold in 
auction or even kept waste. I strong
ly feel and suggest that these build
ings which are built in the multi-oro- 
ject areas in various places may be 
utilised. Electric current is made avail
able there; water suppl.y and other 
(facilities are there and then com
munication facilities are also there. 
Therefore, I suggest that these places 
may be utilised for dispersing these 
attached office^ which may be found 
unnecessary to be in Delhi.

I go to the problem of housing which 
has an intimate bearing on our stan
dard of living. We have to raise the 
standard of living. Every person has 
been saying that we must find an 
adequate solution for our housing 
problem. One Member has already 
stated that in urban areas the popu
lation has been increasing at the 
rate of 21 per cent, for the first de
cade since 1921. 32 per cent, in the 
next decade and 54 per cent, in the 
last decade. Government are doing 
their best to introduce housing 
schemes, also in the urban areas. 'T o  
the State Governments they have 
promised a subsidy of 50 per cent 
for State housing projects and then 
50 per cent, loans spread over a 
period of 25 years for repayment. 
This is a very liberal and generous 
measure and I am sure that all the 
State Governments will take advan
tage of it. With regard to the pri
vate sector—the industrial employers 
and employees also—the Government 
have stated that fney will give 25 
per cent, subsid.y which will be involv
ed in the expenditure on these hous
ing projects and then 25 per cent, as 
loans spread over a period of 15 years 
for repayment.

In this connection I think that the 
Madras State Government must have 
also recommended some projects. 
The industrial sector must a^so have
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xecommended some schemes for sanc
tion. Immediately I am thinking of 
the Rayalaseema Mills of Adoni. 
They must have sent a proposal for 
sanction. I request the Government 
to speedily expedite the sanction of 
this project. There is also a sugar 
factory in Hospet. They must have 
also sent up some proposals. I strong
ly urge that these proposals also may 
iin d ly  be sanctioned and expedited.

I suggest that help be provided to 
Housing co-operative societies. The 
Government must be more liberal 
and generous to them. One Member 
•suggested that the loan must be to 
the extent of 37| per cent. I fully 
concur with that, t'or instance, I 
am thinking of Yemmiganur, a small 
town in Bellary district. The hand- 
loom weavers have got a co-operative 
society there. They have developed 
^  model colony with simple and neat 
houses. It is located in a rural area—  
a small town. If this housing prob
lem is to be solved effectively, we 
must take the help of private people 
-also and utilise their resources and 
bend all the energies to solve this
problem. I suggest that Government 
help to co-operative societies must be 
made more liberal and generous.

Only one suggestion with regard to 
research. Research work has been 
undertaken by the Government. Last 
November a Seminar was also or

ganised ir which cheap housing de
signs were examined. I suggest to
the Government that the results of
that Seminar may be implemented as 
early as possible and an experimen
tal station started. In the next year 
there is going to be an International 
Exhibition in India. I suggest that 
It should not be a mere show or win- 
tiow-dressing. Houses must be put up 
on a permanent basis for actual occupa
tion by the people and we must evolve 
a housing design for the rural areas 

ô that people can make houses with 
the avai able local material and local 
labour. It is only that way that we 
can solve the problem of housing.

I supj ort the Demands in respect
of the Works, Housing and Supply 
Ministry. ’

The l  eputy Minister of Works, 
Housinff and Supply (Shri Burago- 
naui); I wish to intervene at this 

;stage oiJy very briefly. In the first 
place, I wish to repiy to some of the 
things said by my hon. friend Dr. 
•^^m. I am sorry he is not here in 
-he House. He said certain very 

things against the Petroleum 
J^ivision which are absolutely unwarr- 
Tanted. I find that this hon. Member 
Jias been taking some considerable

interest in the matter of ofl, and 
more p^ticularly furnace oil. He has 
had certain questions put down and 
they had been duly answered in this 
House. He also took this matter up 
with my hon. colleague, the Minister, 
and with me, and satisfactory replies 
bad been given to him m this matter 
of furnace oil.

I would like the House to realise 
the situation with regard to our oil 
supplies. We are dej^ndent on the 
trade for the supply of oil. It is a 
very vital product to the country. Al
though we producfe in this coun
try in Assam, where we have 
got a small refinery and a smaU oil« 
field, the production is hardly enough 
for that State only. So for the rest 
of the co_untry, we have to depend on 
these oil companies who keep us sup
plied with this product.

As far as we are aware in _the Gov
ernment the whole of this oil trade 
follows a common pattern in the 
world. There is no statutory price 
control or any formal control over oil 
m any part of the world and the 
price structure is also similar all 
over. That price structure is baseji 
on two factors over which the Gov
ernment has no control. One is the 
free market price. The biggest free 
market of oil is the Gulf of Mexico 
and this free-market price that rules 
at a given time is a factor over which 
we have no control. The other mat
ter. another important factor, is the 
ocean transportation charges. Re
garding ocean transportation also, it 
will be appreciated that we have no 
control. So, these two are the chief 
elements that make up the price.
It will be remembered that in the 
middle of 1951, when suddenly the 
Abadan Refinery, the world’s biggest 
refinery, from where we were gettingr 
75 per cent, of our supplies, was 
closed, these oil companies had to  
look for supplies for us from else
where. Our supplies had to come
from the Western Hemisphere. For 
this reason they have had to incur ex
tra ocean transportation charges. 
Although the Government permltt^J 
them to charge a surcharge in view* 
of this extra ocean transportation, the 
Government still went into the ques
tion and examined it from ti’ne 
time and authorised the surcharges 
by the oil companies. Reoently, 
during the latter half of 1952..^ean 
transportation charges came down for 
various reasons including the inter
national situation and, as a result, 
we had last revised the oil prices on 
the basis of this reduced ocean trans
portation charges and the largest share 
of this reduction actually went to
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furnace oil. The reduction for it has 
worked out to Rs. 43 to Rs. 46/- per 
ton ai d it took effect from 1st Decem
ber or the beginning of December, 
1952.

This question of the oil prices has 
been gone into by Government more 
than once. It was gone into through 
the assistance of our Trade Represen- 
tatjives and our Missions abroad as 
fa r back as 1947 and we went into 
this question with the assistance of 
some of our Missions abroad also in
1951. Government are satisfied that 
the prices charged by these oil com
panies follow a common pattern tnd 
the prices paid in other countries also 
are very m u%  ^e'^same. There may, 
however. difference here and
there, as, in case, there may be a 
slightly greatpr burden on the furnace 
oil perhaps, although there is definitely 
less burden on the common man’s com
modity, kerosene oil. So. that is the 
position with regard tgr jstil and the 
price structure Of oil.

There is no qiiS^^n of ttoybody in. * 
the Petroleum Division being k in ^ /.  
towards the oil companies. There i s ' 
nothing of that kind. This Petroleum 
Division is one of the smallest units 
under this Ministry, and those persons 
have been working at c'onisiderable 
strain. It may be recalled that in the 
middle of 1951 our mam source. Aba
dan was closed. It was mainly due to 
the vigilance of this Division and also 
o f the oil companies that India could 
go  without rationing. We had not to 
take recourse to rationing in spite of 
this difficulty.

Next. I will deal with one or two 
points raised— n̂ot in a soirit of bit
ter comment but in a spirit of cons
tructive suggestions-^by my hon 
friend Mr. Khandubhai Desai and also 
by my hon. friend. Mr Khuda Baksh. 
Both of them have rightly laid stress 
on the volume and magnitude and the 
variety and complexity of the stores 
that are being purchased by the Cen
tral Purchase Organisations of this 
Ministry.

There must be some misapprehen
sion in minds of these hon. Members— 
and may be in the minds of others 
also. This system of centralised pur
chase operates in a very peculiar way. 
It can be compared very much to, I 
should think, the Public Service Com
mission. It is well known that the 
Public Service Commission has to ad
vertise for posts to be filled up; it has 
to specify the special qualifications 
that are necessary and it also stipulates 
fo r  other qualifications. Similar is the

case with the Central Purchase Orga
nisation. The Central Purchase Orga- 
nisatiott advertises its demands. It 
gives a fair field of compefftion to all 
those who are eligible for it and then 
it puts severely to test the products 
also. As may be recalled by^the hon. 
Members, we Have got two Test 
Houses, where the products are tested 
by experts. One is the Government. 
Test House at Alipore and the other 
is the Metallurgical Laboratory at 
Tatanagar. These are the two places 
where our main products are tested. 
We have got specifications for the 
stores and those specifications are very 
strict and a successful contractor has 
to comply with those specifications. 
Therefore the whole matter of stor^  
purchase is so devised that there can 
be no room for an officer who under
takes this purchase to favour a parti
cular party because there will be sa 
many other parties. He does the thing 
not anywhere in a dark room. He does 
it in the open light. These demands 
are advertised in the Indian Trade 
Journal which is published by the Go
vernment of India in the Ministry o f 
Commerce and Industry. When con
tracts are placed, they are also ad
vertised with all the particulars in the 
Indian Trade Journal. In this way the 
Supply Department acts always in a 
kind of light. There can be nothing 
very much shady about it and that is 
why I find that no hon. Member has 
been able to cite any kind of instances 
where things could be said to have 
gone wrong in the Supply Department.

It may be true that certain things 
might have gone wrong here and there 
in our purchases abroad. But, in those 
cases, I might mention to the House 
that it was not our Central Purchase 
Organisations in London and in Wa
shington which had to blame. It was 
perhaps because of certain direct pur
chases undertaken by some of the De
partments of the Government of India 
and because of their lack of proper 
information, or lack of experience or 
lack of technical skill. It was just 
possible that they could not properly 
arrange things.

It is primarily because that the 
Supply Department under the Central 
Government has peen established 
more than 30 years ago, that we have 
just now undertaken a review, a tho^ 
rough review, of all the three orga- 
nisafTons. In fact, the two regional 
committees set up for the London or
ganisation and the Washington orga
nisation have recently completed their 
work and have reported and their 
reports are before the Government.
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Another Committee has been sv̂ t up 
with experts, people who represent 
the various Departments and Minis
tries oi the Government of India cni-J 
who are experts in this particular line 
of stores purchase. This Committee 
will not only go into the Indian Or
ganisation but will also go into the re
ports submitted by the two other Com
mittees in Ix)ndon and Washington, 
who in their turn were also expert 
committees. The whole idea is to see 
whether we could increase efficiency— 
it is not that the Organisations are now 
working unsatisfactorily—but it is our 
intention to go more fully into them 
with a view to see whether we could 
improve the efficiency of these Orga
nisations so that economies could be 
effected in the volume of our purchase, 
•in the quality and in all other matters.

With regard to the screening of in
dents or purchase orders before they 
are sent out to our Organisations ab
road—a point raised by my hon. 
friend Mr. Khuda Baksh—we have 
got a machinery in the Directorate 
General of Supplies and Disposals. It 
is compulsory for the various Govern
ment Departments to go to this orga
nisation before they can ask for any 
stores from abroad. It is the functir^n 
of this Directorate General of Supplies 
and Disposals to forward the indents 
to the India Store Department in Lon
don and the India Supply Mission, 
Washington, after doing what are calJ 
ed “Screening” and ‘ ‘cross-mandating.”  
This pratice is there, but we are try
ing to see how best we can tighten 
up that screening procedure.

I would not like to take any more 
time of the House and would leave all 
the other points to be answered" by my 
hon. colleague, the Minister.

Shri Raghavachari: May we know 
what are those countries in which you 
suspect that there may be something 
wrong about purchases, except th'̂  
U.K. and Washington Purchasing Mis
sions. The Deputy Minister was saying 
that there was nothing wrong with the 
stores purchased in the U.K. and 
Washington.......

Shri Buraifohain: What I said was 
that nothing went wrong so far as the 
purchases undertaken by the Central 
purchase Organisations of this Minis
try were concerned. It was just pos
sible that in one or two individual 
cases like the purchase of jeeps, of 
'Which this House is no doubt aware. 
pertain things might have gone wrong 
because these purchases were under
taken directly by the various Depart- 
rnents of Government.
20 P.S.D.

iProf. D. C. Sharma (Hoshiarpur): I 
am afraid I speak at the fag end of 
the day when the debate is practically 
over. I must say that the points raised 
by the Opposition boil down to a very 
simple formula. They divide ihe 
achievements of the Government by
10,000 and multiply the shortcomings 
by 1.000. The result is happiness, that 
is, happiness for the Opposition. As I 
li.«tened to the speeches from the Oppo- 
<;ition Benches, I felt that they brought 
up just a small point here or there in 
order to paint the Government as 
black as they can. The P.W.D. has 
come in very handy. We are all in 
search of scapegoats, and I think it 
serves our purpose very well to make 
a scapegoat of the P.W.D. I do not say 
that all the P.W.D. men are honour
able and godly, but I do say,that they 
do not deserve to be tarred by the 
brush used by some Opposition Mem
bers.

The problem of housing is a stupen
dous one. Those of us who have read 
about the housing problem in olber 
countries know that there have been 
many mistakes made, many blunders 
committed. In fact, those of us who 
know a little of English have read that 
new words came into being because 
of the scandals connected with housing 
in some countries. When I read »he re
port—and read carefully both the re
port and the summary—I came to the 
conclusion that our Ministry of Works, 
Housing and Supply has done splend
idly and it is not a joke to put up 15 
thousand and odd houses in ruch a 
short time. The Ministry deserves 
congratulations for making this very 

good beginning in this very difficult 
task of house construction.

The real problem before us is one 
of rural housing. I come from a con.s- 
tituency—in fact, most of us come 
from such constituencies—^where there 
are very few towns and the places art 
rural. If our Ministry of Housing is lo 
do justice to the problem, it should not 
confine its activities to building houses 
for officers. They build houses for offi
cers drawing above Rs. 500 and be
low Rs. 500 and all that. These officers 
are there and will be there. They 
should have accommodation. I do not 
say that they should not have. But the 
point is that instead of providing ac
commodation at the top, and instead 
of making a drive for making accom
modation available at the top, we 
should make a drive for making accom
modation available at the bottom. I 
think we should take the bottom and 
then go to the top. This is what Free 
India needs
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[Prof. D. C. Sharma]
Only this morning I asked a supp

lementary regarding rural housing. I 
wanted to know if in the proposed Ex
hibition we will have those model 
houses which will fit into the scheme 
of life in small villages, in villages of 
medium size, and in villages of large 
size. I know the Ministry is already 
doing something to capture the ima
gination of the people. But why should 
we not have a National Museum? 
Every country has a great National 
Museum. I do not see why we should 
not put up a building which can be 
an index of the greatness of our 
country.

Shri M. S. Gurupadaswamy: But
not palaces.

Prof. D. C. Sharma: We should have 
palaces. Every country has its pala
ces. I do not know which country 
you fancy, but whichever country you 
fancy, it has so many palaces.

Shri Nambiar: Let us utilise the
existing ones properly.

Prof. D. C. Sharma: We are utiUs-
ing them much better than the coun
try which you love is doing. I can 
assure you that we would like to have 
pcla'*cs, bu< they wou'd be palaces 
for the people. We would like to 
havt bungalows, but they v/ould be 
bungalows for the people.

At the same time, the fundamental 
problem facing this Ministry is that 
IT .=:hould change the hirncture of the 
villages. We have been talking of 
slums. I have seen and been to many 
of them. I am not exaggerating 
when I say that most of our villages 
are slums. Unless we can turn them 
into beautiful places, I think we will 
no’ be «l;)ing justice to tV;is problem. I 
am glad that the Ministry is going to 
h;ive a National Building Organisation 
to brmg down the '.*ost and make ub9 
of indigenous building materials. ? 
would request the hon. M’ni^ter t'> 
see that this organisation does not re
main only in Delni. I read a report 
that it may have, branches at Ahmeda- 
bad, Bombay, Oauhati etc. All that I 
would say is that this organisation 
should extend its activities to sizabl«» 
villages also. This National Building 
Organisation should not confine its ac
tivities only to towns, but its ramifica
tions and branches should percolate to 
and infiltrate into small villages, so 
that the .structure of India may be 
come fine and we can have houses in 
India which are fit houses for our 
people.

Another point that I want to make- 
is this. I have read through the cut 
motions which my hon. friends have 
proposed. On the one hand, they 
are fond of talking of economy. On 
the other, they say that there should 
be no retrenchment. I am glad that 
the Ministry has effected economy lu 
the tune of Rs. eleven lakhs. I am 
also glad that the entire administra
tive set-up of the Ministry is given ii» 
the report.

I have one more point to make, rncr 
that is in regard to the hostels rim by 
Government. I have been sometime* 
a resident of some of these hostel. .̂ 
Of course, the Estate Office is a place 
of mystery. I think some writer o f 
mystery stories should be brought to 
unravel the mysteries of the Estate 
Office. I do not mean that there is 
anjrthing underhand, but it is a very 
fascinating thing and if I had time I 
would like to explore its bye-lanes and 
labyrinths and see how it works, be
cause at present I do not understand 
how it works. Very few people un
derstand it. What I wish to say ir 
that the food in these hostels should 
be improved. The food contains 
everything except the vitamins of life.. 
It is neither appetising nor body-build
ing. I do not know for whom it i» 
meant. I sometimes used to wonder 
why these ladies and gentlemen came 
there finely dressed to eat their dinner 
at the table, because I thought the 
food would not appeal to anybody. I 
would therefore say that the Estate 
Office should do som3thi]ig in thl» 
matter and improve the quality of 
the food. I think these Government 
hostels are a standing advertisemenr 
of the inefficiency of the Ministry, un
less their food is improved.

I want to say one thing about the 
Stationery and Printing Department. 1 
am glad that the Simla Press is being- 
brought to Faridabad. I am glad 
about that. But I would request the 
hon. Minister to improve the quality o f  
printing of the proceedings of the 
House of the People. I get the pro
ceedings of the Punjab Assembly and 
I cannot say that they are produced in 
a Government Press. When I com
pare the proceedings of the House o f  
the People with the Hansard—I would 
say, well they are done by a Ph.D.. 
while these are done by a matrir 
late. I.would, therefore, say that the 
efficiency of the Government Press 
must be improved.

On the whole, I would say that .the 
Ministry has done a very good job. Of 
course, one can point out shortcom
ings. I must say that the job o f
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housing has been done splendidly well 
by the Ministry. If I have made 
these two suggestions, it is because I 
feel they require looking into. I am 
sure under the supervision of our new 
Ministry these shortcomings, will be 
overcome.

Shri Ranjit Singh (Sangrur): Those 
who live in Delhi know that to hire a 
house in Delhi is a problem. No doubt, 
Government have constructed numer
ous houses for the refugees and for 
the Government servants during the 
last four or five years. But Govern
ment have not paid any attention to 
the demands of the growing popula
tion of the capital town of India. To
day a man wanting to hire a small 
living room with kitchen, bathroom 
and a servant’s quarters cannot get it 
even by paying Rs. 5,000 as advance 
rent for two years, though such ac
commodation can be easily construct
ed within that amount. Such are the 
hard conditions that are prevailing in 
Delhi these days.

I understand that several thousand 
Government employees are on the 
waiting list for accommodation. They 
are waiting to set accommodation from 
Government when it is ready. If ac
commodation is constructed at the 
present pace, it will take several years 
to accommodate Government servants 
alone. The city of Delhi is over
crowded and congested. People are 
hard-pressed for want of accommoda
tion. It is the duty of the Govern
ment to construct accommodation for 
their employees and release the ac
commodation which has been requisi
tioned by the Government during the 
last ten or twelve years.

Well, Government with its vast re
sources can certainly tackle this pro
blem by accelerating the building pro
gramme. Government should encour
age people to construct their own hou
ses by giving them cheap lands and 
materials at cheap rates. Government 
should allow people to construct se
cond storey on Single storey houses. 
Government should arrange sufficient 
building materials at controlled rat^s 
or if possible even at cKe'aper raTes. 
Government should give concessional 
railway freights on the building mate
rials that would be required for the 
construction of these buildings. The 
brick rate these days in Delhi is very 
high. If proper arrangements are 
made, bricks can be manufactured and 
supplied at cheaper rates. Govern- 
nient shoufd give subsidy from five 
per cent, to ten per cent, on the newly 
built houses. Government should en
courage their officers and employees 
to construct their own houses by giv
ing them subsidy and advance against 
provident fund, if necessary.

Last year and this year Govern
ment have sold lands in Delhi for the 
construction of houses at Rs. 1,50.000 
per acre. I would like to point out 
to the Government that these very 
lands, which are being sold at such 
high and exorbitant prices these days, 
were acquired by the Government of 
India for the construction of New 
Delhi in 1912 or 1913 at Rs. 150 per 
acre. A man desiring to construct a 
house on a plot of l/5 th  of an acre 
will have to pay about Rs. 20,000 as 
the cost of the plot and he will have 
to spend another Rs. 60,000 for the 
construction of the house. Thus when 
the house is completed it will cost 
about Rs. 80,000. Besides this he will 
have to pay Rs. 3,500 or Rs. 3.G00 per 
year as ground rent, municipal taxes, 
income-tax and repair charges. That 
is. about Rs. 300 per month are the 
other expenses. 1 would like to ask 
from Government how many people 
can afford to spend Rs. 80,000 as hard 
cash and Rs. 300 as other expenses per 
month with a view to living in their 
own houses. The land prices are very 
high and particularly in these days 
when the incometax rates are very 
high— the value of the rupee is now 
equivalent to four annas of prewar 
days— house building activity is de
terred. How is it possible for Gov
ernment to bring socialism and equa
lity in the country?

So, Government should bring down 
the prices of these lands and building 
materials considerably. When there 
is a demand for 200 plots they gene
rally sell about 100 plots to get high 
and exorbitant prices. Government 
should offer more plots than the de
mand. Government should encour
age building societies. These build
ing societies, working under ex;>eri- 
enced engineers, builders and archi
tects would be able to do very good 
work and they would be very useful 
to the country in the long run. S jch  
societies should be encouraged and 
should be given cheap lands and g'ven 
long leases and loan if possible. Hou
ses constructed under the supervision 
of experienced engineers and archi
tects on cheap lands with less costly 
materials would be sold to the needy 
people in no time.

In the end I suggest that the labou
rers who have constructed this city of 
Delhi are now wandering from place 
to place for shelter. These labourers 
who have constructed these big build
ings like the Parliament House in 
which we meet, should be provided a 
shelter, so that they may live comf< r̂- 
tably and peacefully under the regime 
of our National Government.
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Sardar Swaran Sinjrb: it may not
be possible lor me within the short 
time at rny disposal to attempt an an
swer to the various suggestions or 
points of criticism that have been rais
ed by the hon. Members on various 
scores, but I may assure the hon. 
Tilembers that T will carefully go into 
all the suggestions which have been 
made on the floor of the House. I 
will look into the points o f  grievance 
which have been made and also 
attempt to answer some of them. But 
such hon. Members whose points are 
not covered by my reply may take il 
from me that I will go into those points 
and will examine them; and such of 
the suggestions as, after examination, 
are capable of being implemented will 
,be certainly implenvented.

Ihe work of the Ministry so far as 
the Supply side is concerned has been 
reviewed by my hon. colleague the 
Deputy Minister and I will not cover 
the ground which has already been 
covered by him.

The other two important functions 
o f the Ministry, namely. Housing and 
the Public Works Department have 
come in both for praise as well as for 
a certain amount of criticism. To 
those..who have said a good word I ac
knowledge them with grateful thanks, 
and to those who have levelled cri
ticism I .......

Shri Nambiar: Curse!

Rardar Swaran Singh: I assure
them that I have no curse for them 
either, as is in the mind of my hon. 
friend there, because his mind thinks 
only in terms of - curses whereas 
mine is an open mind and even those 
points of criticism, I can. assure him. 
will be examined in a dispassionate 
spirit and not in that attitude of 
cursing, which unfortunately is ‘ the 
greatest curse in that quarter.

Now. so far as Housing is concern
ed I can say with a certain amount of 
confidence that in the short period 
within which this work has been un
dertaken. remarkable progress has 
been made. In respect of my friends 
who have any doubts or have any 
•cepticigm, I may complain against 
them that they did not take any oppor
tunity either to have a look at any of 
the places where those tenements are 
coming up or, unfortunately, to try to 
acquaint themselves with the reactions 
of the people for whose interest, for 
whose comfort and for whose lodging 
those tenements are being built. These 
Industrial housing tenements that

are coming up in almost all the indus
trial centres, or are likely to ccme up 
in tha near future, are serving a very 
useiul purpose in relieving congestion. 
It i.s true that the actual direct aid 
m the form of financial assistance, in 
the form of subsidy or loan» at the 
moment is being extended only to the 
industrial worker. But it is forgot
ten that to the extent that we give 
this relief to the industrial worker, 
and as a result thereof actually pro- 
auce those tenements in the various 
congested localities, to that extent the 
general housing position in that loca
lity also gets eased, and to that exteat 
It is a relief in the general housing 
set-up of that particular city also.

So far as the industrial housing ten
ements themselves are concerned the 
Government .scheme of direct aid. I 
can say without any fear of contra
diction, is the most revolutio?;ary that 
has been undertaken in any part cf 
the world, including perhaps thos3 
parts for which my friends (who hav? 
got a particular approach, by way of 
curses J have got such admiration— 
even those countries have not been 
able to do so much by way of direct 
help. That scheme is now well 
known and I will not take the time of 
this House in giving the details of it, 
but I cannot help giving a certain 
broad pattern of that scheme. When 
the industrial tenements are put up by 
State Governments or by statutory 
Housing Boards, the Central Govern
ment comes to the financial aid of 
that constructing unit practically cent 
per cent, giving 50 per cent, by way of 
loan and 50 per cent, by way of sub
sidy. The fifty per cent, that is ad
vanced by loan on interest, which 
is quite reasonable, is recoverai>le in 
ea.sy instalments spread over a period 
of twentyflve .years. This is a very 
great and substantial help. Even to 
those who want to construct tenements 
in the private sector, whether they are 
employers or employees, the Central 
financial aid is to the tune of 62J per 
cent. 25 per cent, being by way of 
subsidy and 37i per cent, being by 
way of loan. This is a very substan
tial help, and I am glad to say that 
the reactions to this scheme have been 
very favourable from all quarters, be
cause I have gone all over the coun
try and I have had occasion to vipit 
all those industrial centres where there 
tenements are coming up. Advant
age has been taken of this financial 
assistance not only by the State Gov
ernments or by the Statutory Boards 
but also by employers and employees. 
A scheme of this nature cannot spring 
up in no time. It takes some time 
for land to be acquired, for land to
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be developed, for material to be col
lected, and for the tenements to rome 
up. But although the scheme actual
ly got its final shape some time in 
September, 1952. it is gratifying to 
note that by June 1953 there will be 
as many as, roughly, 17,000 tenements 
actually put up and they will be avail
able for occupation. A correct ap
preciation of this can be had actually 
by visiting a place like Kanpur or 
Bombay where there is so much con- 
gestiori, and by the coming up of these 
new colonies that congestion has been 
greatly removed and a new shape to 
the entire town and the entire 
city has been given by the addi
tion of ♦hese well-plaimed end 
neat colonies of these industrial work
ers. During the next year also the 
provision in the budget is there, and 
Finance have been very helpful and 
they have agreed that the schemes 
relating to both these years might be 
phased in such a manner that the pro
vision for the year 1952-53 can also be 
utilised during the year 1953-54, sub
ject to the overall limit suggested by 
the Planning Commission. That was 
necessary regard being had to the na
ture of these projects that are being 
undertaken.

I am aware of the criticism that has 
been offered from various quarters 
that the type of accommodation that 
is provided is too meagre. It is said 
that just one room, a verandah, a se
parate kitchen and a separate W.C. is 
too little for one family. I have no 
hesitation in saying that this cannot 
be regarded as a very luxurious apart
ment but, on the other hand, very 
black pictures are painted here that 
the workers are living in horrible con
ditions in the slums; that there are so 
many of them huddied together jn 
just one room that there is no light or 
sanitation or space. The type o f tene
ments that are now being put up are 
thousand times better than the places 
where they are living. Not only that.
1 felt surprised to find certain criticism 
from quarters whose representatives 
were consulted when the scheme was 
finalised. I may, through you. Sir, 
inform this House that this scheme 
'‘̂ 91 (hinJised at a meeting at which the 
employers’ representatives, the repre
sentatives of labour including INTUC 
and also representatives of the Com
munist Party were invited.

Shri Nambiar: No. Communist
Party does not come in.

Sardar Swaran Singh: The Com
munist Party was also invited and 
their representatives actually httended 
the meeting. It is true that my hon. 
friend himself wa?5 not there but one 
of his other friends was there and he 
made very useful suggestions. For the

information of my Communist friend I 
might say that the stand which was 
taken by the Communist Party was 
throughout this: “ We do not want
any luxurious apartment or luxurious 
tenements with any large accommoda
tion, but the accommodation should b 
extremely modest,” because the view
point that was expressed was: “ W<
want a larger number of units, rather 
than a smaller number of units with 
a larger number of rooms” . Actually 
the employers said: “We want ac
tually such tenements where there may 
be two rooms” but the labour repre
sentatives, both the Communist wing 
and the other wing, were almost un
animous that there should not be more 
than one room and positive sugges- 
tims wtre nrade to cut down certain 
amenities which are now; provided. 
We effected a sort of compromise and 
prod'K-ed a scheme which had the re- 
jnarkable fortune of being acceptable 
to employers, to representatives of 
labour, to representatives of State Gov
ernments and to the Central Govern
ment. This cannot be regarded as a 
mean achievement. When a scheme 
of that nature is evolved in which 
various conflicting view-points have 
got to be compromised both from the 
point of view of the accommodation 
that is provided as also the cost ele  ̂
ment, there are bound to be criticisms 
from either side, some saying tiiat it 
is too modest, others saying it is too 
lavish and some saying we are using 
the traditional methods. I fully ap
preciate all those view-points be
cause they represent the various con
flicting view-points and we nave pro
duced something which is not too 
lavish, not too modest but a judicious 
combination of all those various view
points, and the scheme had the bless
ing of almost every individual who at
tended that meeting. Now, we ac' 
tually have gone ahead with its ex
ecution and it is not like those earlier 
paper schemes with regard to which 
not much could be done. Actually 
the tenements are coming up under 
the Scheme.

I do not want to say much on that 
except to notice one point. A sug
gestion was made by my hon. friend 
Mr. I^ajidubhai Deisai, supported by 
another hon. Member from there that 
we should do something to give to the 
industrial housing co-operatives and 
the employees enhanced financial as
sistance. This is a point which is 
already engaging the attention of the 
Government and if the quantum of 
financial assistance that is inherent in 
the scheme is adhered to, Governmor;t 
is willing to convert that financial as
sistance given in cash into the form of 
land, because we are really endeav
ouring to evolve such a method by
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which all these difficulties may be re
moved. I may go a step further and 
say that in the matter of accepting the 
various schemes, we have not actually 
stuck to our own standards, J?ut re
gard being had to the local conditions 
prevailing in different parts of the 
country, we have accepted suitable 
changes in the specifications. The 
scheme from that point of view has 
been sufficiently elastic, so that uti
lisation of the local material, social 
habits prevailing in any particular lo
cality and the type of accommodation 
that is most suitable in any particu
lar place consistent with the r.iini- 
mum of expenditure that might be in
curred, have actually been taken into 
account by Government while sanc
tioning each individual scheme. I 
may assure the House that we have 
not spared pains, really to see that 
the schemes for any particular loca- / 
lity are really suited to the environ
ments and the conditions prevailing in 
the locality and, wherever any relaxa
tion was necessary, we have not at all 
hesitated to go ahead with those re
laxations.

Then again, while on this subject of 
housing I might mention one or two 
things in passing. The Housing 
Ministry are setting up shortly a Na
tional Building Organisation which will 
bridge the gap between research and 
actual practice in the building trade. 
This organisation will be a repository 
of knowledge on designs, specifications 
and construction techniques and will 
stimulate* research into the question 
of lowering down the cost of construc
tion. We have ensured that a Divi
sion is set up which actually produces 
the prototypes upon which those vari
ous ideas which have emerged by re
search are translated into actual prac
tice. It will not be a mere research 
organisation in the sense o f producing 
ideas, it will actually translate those 
ideas into shape for everyone to see, 
so that therefrom new ideas might 
flow and those new ideas may be adop
ted either in Governmental construc
tion or in the private sector. This 
will, in that manner, go a long way 
in improving the position.

We are, as already remarked by 
some of the hon. Members, organising 
in about less than a year’s time an in
ternational exhibition and seminar on 
cheap housing. It has been ensured 
that while organising this exhibition, 
we will take good care to see that the 
various units that are put up to re
present the ideas of cheap housing, 
either by the Central Government or 
by the State Governments or by the 
private individuals or by the interna

tional countries which participate in 
that exhibition and seminar, are ac
tually located in such a manner that 
we can later on make use of them, so 
that we are not faced with a situation 
where we have either to demolish or 
remove them. Those units wjll be 
there and the plan of that locality 
will be suitably amended and the lay
out modified so that the types Uiat are 
put up may be befitting the locality 
and can actually be used. Whatever 
might be said of these ideas, by the 
lapse of time, by use, by the climatic 
effect, by the reactions of people who 
actually use them, certain new ideas 
might emerge and, unless thosR are 
actually put to test—by whatever use. 
sometimes merely with a theoretical 
plan—the result may not be so en
couraging, Tlierefore, it is hoped 
that this international exhibition and 
seminar on cheap housing will be 
really helpful in focusing attention 
and stimulating thought in the dir
ection of cheap housing and the lay
outs and the types that are.out up will 
be helpful for eflecting considerable 
economy on that score.

I may at this stage mention one or 
two points which have been made out 
by my hon. friend Shri Mohanlal 
Saksena. Most of his criticism was 
directed towards finance. He na
turally laid great stress upon the hu
man aspect and not so much upon 
the financial aspect. As a Govern
ment, and as practical men, howsoever 
much we may have respect, regard 
and feeling for the human approach, 
when we are faced with a financial 
problem, we have to face it squarely. 
We cannot embark on schemes which 
may sound very good theoretically, 
but which, when examined from the 
financial point of view, may not be as 
promising and practicable. The 
obvious course then is to choose the 
practical side though it may be less 
spectacular.

His suggestion that private agencies 
could perhaps do this work better if 
some aid is given to them is an idea 
which requires examination. If the 
type of aid that these agencies exoect 
from the Government can be defined 
Or can be ascertained, it will be a mat
ter which can be gone into. But. I 
want to make it clear that it is not 
the intention of the Government to 
set up arp̂  agencies of a more or less 
capitalistic texture, set up with the 
objective of profit-earning. If, apart 
from that, the hon. Member is able to 
produce any scheme, which might be 
practical, it will be worth examining.
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Shri Mohanlal Saksena: never
made any suggestion that any private 
agencies should be set up. I only 
suggested that insurance companies 
could be encouraged to invest more in 
housing and that could be done by the 
Government. I do not want any pri
vate agencies to be set up. Of course, 
if they are to be set up, they have to 
satisfy all the conditions which the 
hon. Minister has pointed out.

Sardar Swaran Singh: I am glad
for the clarification and I am grateful 
to him for that. So far as insurance 
•companies increasing investment in 
housing is concerned, this is a matter 
which is principally for the Finance 
Ministry to tackle. If really their 
mode of investment is to be changed 
from one form to another, it really 
amounts to changing that from cne 
•drawer in the chest to another. This 
is a matter which could be looked in
to by the Finance Minister, Because, 
so  far as my limited knowledge with 
' egard to restrictions on the invest
ment of insurance companies goes. I 
-think, they are, at the moment, re
quired to invest a certain percentage 
in Government securities or in Gov- 
^rnment loans. If that monej is 
“With the Government whether .is a 
loan or in any other shape, whether it 
should be taken to finance these sche
mes or whether the insurance com
panies should be permitted to do some
thing else, is a matter about which I- 
<cannot say one way or the other. It 
is really for the Finance Ministry to 
examine that point.

Shri Nambiar: The Finance Minister 
will never give that money. You need 
not worry about that.

Sardar Swaran Singh: He 's not so
liard as you are prone to paint him.

Then, Mr. Mohanlal Saksena also 
said that there was a proposal at one 
stage that as many as 6000 acres should 
be developed round about Delhi to re
lieve congestion. I may inform him 
that the achievement on that score has 
not been so inadequate as he attempt
ed to make out. Because, for rehabi
litation alone, the Ministry of which 
he held charge for some time, as many 
as 2500 acres have been developed and 
^landed over to the Rehabilitation 
Ministry for putting up tenements. An
other extent of 350 acres was develop
ed for general purposes. Therefore, 
"Out of that target of 6000 acres, prac
tically half has already been develop
ed: not only developed, but handed 
over lo the various construction 
agencies for putting up tenements.

Shri Mohanlal Saksena: I ufiver
«aid this. I said it was the recom

mendation of the Improvement Trust 
Enquiry Committee appointed under 
the chairmanship of Mr. Birla. This 
report was submitted after I had resi
gned and handed over charge. So, 
whatever had been developed after 
that, in addition to what had already 
been done, should be mentioned.

Sardar Swaran Singh: I thought
when he referred to a particular re
commendation in the report of a par
ticular Committee, he was arguing 
that it was a good recommendation 
and that it should be adopted. That 
is the only possible explanation lo a 
reference to such a recommendation, 
and I am only trying to show that of 
that recommendation, 50 per cent, has 
already been implemented and develop
ed land handed over to the various 
constructing agencies in the rehabilita
tion side and in the general pool.

I must say that with reference to the 
Rashtrapati moving to a smaller tene
ment—I do not know what his own 
view on that point is—our Rashtrapati 
is certainly not a person who is fond 
of these big houses. Of that big 
house, the part that he is actually using 
is insignificantly smaU. and the lest 
of that is actually at the disposal of 
the Government for public purposes, 
and the National Museum, our Plan
ning Commission wing and other offices 
are actually accommodated there. 
So. I may assure him that Rashtrapati 
Bhavan is not actually the private re
sidence of the Rashtrapati, but is being 
utilized for public purpose, and only a 
very smaU part is actually used by 
the Rashtrapati. Knowing, as most 
of us do. the Rashtrapati himself would 
perhaps be only too pleased to relin
quish even those few sets that are 
with him, and may perhaps be quite 
willing to go to a smaller place. But, 
as things are, I may assure him i.hat 
the Rashtrapati Bhavan is being put to 
very proper and very good use. 
and in the light of the international 
prestige this country enjoys it is in the 
fitness of things that the head of nuch 
a big State like India should be at a 
place which befits him.

Shri Mohanlal Saksena: Again on
a point of personal explanation.......

Sardar Swaran Singh: I do not give
way. Sir.

Mr. Chairman: The hon. Minister
is not giving way.

Sardar Swaran Singh: I may, also
say that my friend Mr. Mohanlal Sak
sena was a little unfair to an officer 
who is no longer in the Ministry while 
he said that he had made certain com
plaints about sub-letting and charging
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high rate by an officer ol this Minis
try. I explained to him yesterday 
that the matter was looked into, and 
nothing shady was found in that tran
saction and the whole thing has ac
tually now been placed on a satisfac
tory basis. and such sub-letting as is 
now permitted is always scrutinised by 
the Estate Office, and even before that 
scrutiny, there was nothing either sus
picious or underhand in that sub-let
ting. And I want to say categorically 
that any insinuation on that score 
against a high officer who is not pn^ 
sent here to contradict those allega
tions was hardly necessary.

Shri Mohanbd Saksena: You can
explain on his behalf. Was it not 
sub-let to a non-official private person 
who was employed by an Embassy? 
Was he not charging Rs. 300?

Shri Nambiar: There are several
such cases, not one.

Shii Mohanlal Saksena: I never 
blamed the man. I passed on a letter 
to him and to the other Ministers, and 
I did not receive any acknowledgment 
from him.

Mr. Chairman: The kon. Minister
is not giving way, and he has explain
ed matters in his own way,

Sardar Swaran Sini^: I am con*
fining this to a small issue, that in a 
cass^of that nature where allegations 
of that character are made against a 
senior officer, there should be a com
plete scrutiny before those points are 
raised on the floor uf the House, and 
I want to say categorically that even 
before that complaint, there was noth
ing either suspicious or shady about 
that sub-letting.

Now, I may say a few things about 
the Public Works Department. When 
one of my hon. friends Mr. Gurupa- 
daswamy started his speech by refer
ence to a certain story from some Sha- 
fstras—I thought Socialists do not be
lieve in Shastras— I was all attention 
to find out whether he was going to 
say something big apd bring in per
haps some big charges of corruption. I 
thought that what he was going to 
say might be helpful to me, because I 
can assure him that in my own little 
way, I am as keen in uprooting corrup
tion as he is. But I was actually try
ing to find out what were the specific 
things about which he was making 
mention, apart from those very huge 
and beautiful adjectives that have un
fortunately become a certain fashion 
in certain quarters for being used on 
the floor of the House. When those 
adjectives are removed, then, the only

instance that he cites relates to a case 
about the Bahadurgarh aerodrome. On 
that basis, he said that after partition., 
and after Independence, it has become 
this thing and that. When I looked 
up that case. I found that it related to 
a year roundabout the forties, and the 
officer against whom these allegations 
were made had actually been retired 
in the year 1943. That case related 
to a very small matter. The facts o f  
the case were that payment was made 
for three wells, on the basis that they- 
had been sunk to a depth of 80 feet, 
while in fact "̂ hey had only been ^unk. 
to a depth of 65 feet. In those three- 
wells, how much difference would it 
have made? To base all the big 
theory upon this old case, which is; 
about ten years old, is something 
which I thought, was hardly ju?;tifi- 
able. Even this case was actually 
looked into, and I found that one offi
cer had actually retired in 1943. while 
in the case of the officer who was stilt 
with us, action has already been taken..

Shri M. S. Gurupadaswamy:
action?

What

Sardar Swaran Singh: This was
the only case to which he made a re
ference. I leave it for this House to. 
decide whether with all those strong 
adjectives—which on account erf my 
poor English knowledge, I must con> 
fess I am not at all accustomed to use 
— t̂his one particular case could be 
made the basis for all that condemna
tion and indictment. My respectful 
submission is that there was hardly 
any justification for making such alle
gations of a sweeping character as the 
hon. Member was pleased to indulge 
in (Interruptions).

Shri M. S. Gurupadaswamy: I have 
got a number of cases in my hand.

Sardar Swaran Singh: Then again^
a reference was made to a certain 
pamphlet which was lai^ in the Table- 
of this House and has been referred to 
on so many occasions. My hon. pre
decessor in office, Mr. Gadgil, on one 
occasion, had laid a statement on the 
Table of the House, giving the details 
of the departmental action that had 
been taken on the basis of all tliese 
various points which were mentioned 
in that pamphlet. After all. tiiere 
should be a limit to such things. There 
were certain allegations which were 
made by an ex-employee, who himself 
had certain grievances of a depart
mental character, and on the basis o f  
that certain allegations were made. I 
shall not rule out those allegations' 
merely on the ground that he happen
ed to be a person who had a grievance*
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against his officers— a person who may 
have grievances may sometimes dis
close useful information—but when all 
those various points which he gave had 
actually been examined, and a full 
and detailed statement covering all the 
various points which were mentioned 
in that pamphlet were placed in a 
detailed manner before the House, 
there should be an end of it, and there 
is no real good point in raking up 
those matters which have been once 
gone into. I hope I may not be un
derstood as defending all officers. There 
are good officers, and there are bad 
officers. (Interruptions). But we 
must have a good word for the good 
officers, and these sweeping remarks 
of generalisation, if anjrthing, result in 
the demoralisation of officers who have 
already started to act in a timid man
ner, and in their having considerable 
hesitation in taking decisions. There
fore. we should not say anything in a 
sweeping manner or make these gene
ral remarks. If there are any speci
fic remarks on the floor of the House 
and outside. I am always prepared and 
most willing to go into them, and I 
will be grateful, if those allegations 
could only be forwarded to me. I r'an 
hold out an assurance that I will go 
into those allegations and points with 
the utmost care and thoroughness that 
can be brought about in a matter of 
this nature.

Now, apart from this one case, I 
cannot recall now whether any of the 
other hon. Members had anything to 
say with regard to this vague alleg.i 
tion of corruption.

Shrimati Renu Chakravartty: What
about retrenchment?

Sardar Swaran Siih8:h: I am com
ing to retrenchment. If you will keep 
sitting for another five minutes, I 
^vill touch upon it.

Shri Vittal Rao: We are prepared
to sit for one hour. (Interruptions).

Sardar Swaran Singrh: I am very
grateful at least for that little con
cession to me.

Shri-Tittal Rao: All the cut mo
tions must be answered.

Shr! Nambiar: We are prepared to
sit till 10 P.M.

Mr. Chairman: Only three minu
tes more and the guillotine will be 
applied.

Sardar Swaran Singh: Right, Sir.

Shri Vittal Rao: What about those
ciit motions?

Sardar Swaran Singh: With regard
to the improvement of the P.W.D. or
ganisation, I may hurriedly say that 
the implementation of the Kasturbhai 
Lalbhai Committee’s report has been 
undertaken and considerable economy 
has been effected as is clear from a 
mention of the same in the Ministry’s 
report.

A system of internal audit is being 
introduced in the course of the year 
and this administrative audit is going 
to be of an independent character. That 
was a long-standing demand and I am 
glad to announce that during the course 
of the year we will be able to intro
duce this administrative audit which 
will independently check the execution 
of the work and will also be responsi
ble for drawing up the contracts; it 
will also look into the final settlement 
of the contractors’ claims and things of 
that nature.

For rationalising the contract sys
tem. an Ad Hoc Committee has beea 
set up to examme this aspect and it 
has been charged with the duty of l e- 
vising the contract form and to r#»- 
commend measures for rationalising 
the system of giving contracts oy the 
Central P.W.D. It is hoped that with 
these internal checks and with the in
sistence upon more stringent supervi
sion the complaints would be remov
ed.

Much has been said about retrenr h- 
ment—and retrenchment on two sco
res: one in the Stationery office at
Calcutta and the other in the P.W.D. 
In the P.W.D., I may say that as re
commended by the Kasturbhai Lalbhai 
Committee, three Circles and five 
Divisions have been closed. That neces
sarily entailed a certain amount of 
retrenchment—as a result qf this reor
ganisation But the actual result has 
not been so bad as is pointed out or is* 
attempted to be painted in certain 
quarters. Of the gazetted staff. 22 
became surplus, out of which 17 were 
absorbed and the number that was re
trenched was only five. Of the min
isterial staff. 139 became surplus; 75 
were absorbed and 64 was the num*>2r 
that was retrenched

Shrimati Renu Chakravartty: Fiftv
per cent

Shri Nambiar: That is all right!
Sardar Swaran Singh: More 4han

50 per cent, has been absorbed. Even 
with regard to the 64, efforts are being 
made so that they might be absorbed 
in other places.

I want to make it absolutely clear 
that the P.W.D. organisation is not 
such that we can always carry on r.ll 
the employees with us as time passes-.
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on. If the tempo of construction 
comes down, if the works are done and 
the buildings are completed, we cannot 
continue to burden the national ex
chequer by retaining on our pay rolls 
people who are no longer necessary. 
The very nature of the work of the 
P.W.D. is such that with the comple
tion and execution of certain works, it 
may be necessary to really retrench 
some people. But. we have ensured 
that if any retrenchment is inevitaole, 
that should be on a rational basis and 
in this particular case, the rational 
basis was the all-India basis and such 
o f them as have inevitably to be re
trenched, for them we should try to do 
something by way of finding alterna
tive employment. Therefore, when 
we keep in mind the total strength of 
the people on the pay rolls— it runs 
into the huge figure of 15,000 to 16,0f)0 
and even more than that figure— this 
figure that I have given cannot be said 
to be alarming and the point raised is 
not really such from which so much 
capital is sought to be made.
7 P.M.

Shri Nambiar: You have not given
the number of workers retrenched; 
you have given only other figures.

Mr. Chairman: Now, the guillotine
is to be applied. If the hon. Minister 
wants to say anjrthing more then he 
can do it in the form of a memoran
dum on the points raised by -he hon. 
Members.

Shrimati Renu Chakravartty: May I
-ask a question, Sir?

Mr. Chairman: This is not the lime 
for asking questions. The guillotine 
is being applied. Order, order. I will 
now put the cut motions to the vote of 
the House.

The cut motions were negatived. 
Mr. Chairman: The question is:

“That the respective sums not 
exceeding the amounts shown in 
the third column of the Order Pa
per in respect of Demands Nos. 
102, 103. 104, 105. 106. 139. 140 and 
141 be granted to the President to 
complete the sums necessaiy to de
fray the charges which will come 
in course of payment during the 
year ending the 31st day of March. 
1954, in respect of the correspond
ing heads of Demands entered in 
the second column thereof.”

The motion was adopted.
[The motions for Demands for 

Grants which were adopted by the 
House are reproduced below :—Ed. 
o f P. P.]

Demand No . 102— M inistry  of 
Works Housing and Supply .
“ That a sum not exceeding Rs.

19.98.000 be granted to the .- r̂esi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1954, in respect of 
‘Ministry of Works, Housing and 
Supply’.”

D emand No. 103—Supplies

“ That a sum not exceeding Rs.
2.52.67.000 be granted to the ’̂ resi
dent to complete the sum neces
sary to defray the charges Â hich 
will come in course of payment 
during the year ending the 3ist 
day  ̂of March, 1954. in respect of 
‘Supplies’ .”

D emand No. 104—Other Civ il  
W orks

“That a sum not exceeding Rs.
13.54.26.000 be granted to the Pre
sident to complete the sum neces
sary to defray the charges ^vhich 
will come in course of payment 
during the year ending the 31st day 
of March, 1954, in respect of 
‘Other Civil W^orks’.”
D emand No. 105—Stationery and 

P rinting

“ That a sum not exeeding Rs.
4.52.36.000 be granted to the Presi
dent to complete the sum necessary 
to defray the charges which will 
come in course of payment during 
the year ending the 31st day of 
March. 1954, m respect of ‘Statio
nery and Printing’.”
D emand  No. 106— M iscellaneous 
Departments and Expenditure 
under the M inistry  of W orks 

Housing and Supply

“ That a sum not exceeding Rs.
42.54.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1954, in respect of 
‘Miscellaneous Departments and 
Expenditure under the Ministry 
of Works. Housing and Supply’ .”

D emand  N o . 139—N e w  D elhi 
C a pital  O u tla y

“That a sum not exceeding Rs.
2.37.16.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment
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during the year ending the :U3t 
day of March, 1954, in respect of 
‘New Delhi Capital Outlay’ .”
X)EMAND No. 140— Capital Outlay 

ON Buildings

“ That a sum not exceeding Rs.
8.48.70.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1954, in respect of 
‘Capital Outlay on Buildings’.”
D emand  N o . 141—Other Capital 
O utlay  of the M inistry of W orks, 

Housing and Supply 
“ That a sum not exceeding Rs.

8.16.000 be granted to the Presi
dent to complete the sum neces
sary to defray the charges which 
will come in course of pajment 
during the year ending the 31si 
day of March, 1954, in respect of 
^Other Capital Outlay of the 
Ministry of Works, Housing and 
Supply’.”

IM r . D eputy-Speaker in the Chair]
PRICES OF JUTE

Shri B. K. Das (Contai): This dis
cussion arises out of a question that 
I  put on the 3rd of March. I wanted 
to know what exactly were the results 
o f  the steps that were taken by the 
Government to ensure an economic 
price to the jute growers. It was 
not clear to me how far those steps 
produced results. The Fatka market 
was closed and certain other steps 
have been taken by the Government 
but we have seen that those steps 
that have hitherto been taken have 
not produced any tangible results. 
The situation is such that it calls for 
immediate action and my purpos#> in 
raising this discussion is to draw the 
attention of the hon. Minister to this 
miserable condition of the jute  ̂
growers. I admit that the hon. Minis
ter is already aware of the situation. 
In November last, he said:

“The price of raw jute in the 
middle of November this year was 
half the price prevailing in the 
middle of November last year.
I consider this to be a most dan
gerous development for the future 
of the industry, and I hope I 
shall have the willing cooperation 
of all- in maintaining raw jute 
prices at reasonable levels.”
This reasonable level has not been 

maintained. Prices are going down 
further and further, and the suffering 
o f the growers knows no bounds. In 
view of the fact that the sowing

season is near at hand, we are at a 
loss to know what will be the effect 
of this on the next crop.

The other day, the Minister of Ag
riculture gave some idea to us of 
the steps he is taking to step up pro
duction. or at least to maintain the 
production at the last year’s level. If 
prices are not maintained, it is very 
doubtful whether the crop will main
tain that level.

We have been told that the industry 
also is suffering a lot. There is ao- 
cumulation of stocks which do not 
find a favourable market, and the 
prospect also is not good. It is argued 
that because of the accumulation of 
stocks and the difficulties of the in
dustry, they are not able to offer a fair 
price to the growers. This is a most 
important point in tackling this pro
blem. To my mind, the question is 
whether the sacrifice which the 
growers have been called upon to 
make is proportionate to the sacrifice 
which the industry is making. I 
think the industry has not been called 
upon to make any sacrifice at all. 
It may be that the prices have fallen 
much below what they were in 1952. 
There was great inflation of prices in 
the beginning of 1952 and at the pre
sent moment they have found a nor
mal chefnnel of demand and supply. 
If we compare the fall in prices of 
raw jute and of hessian, we find that 
while the proportion of fall in hessian 
prices would be something like 23 or 
24 per cent, the fall in raw jute prices 
is something like 63 or 64 per 
cent. As regards the prospect of the 
market. I would only ouote what has 
b ^ n  said by Mr. WiUian A  Nugent, 
Vice-President of the Burlap Council 
of America. He is also the American 
representative on the Indi. în Jute 
MiUs Association of Calcutta. He 
was going to make a report to the 
Indian Jute Mills Association in its 
annual meeting, and it is reported 'in 
the Jute Bulletin of January 195S 
that in his opinion:

“The outlook in the burlap in
' dustry in 1953 is the brightest for 

any year—since the end of World 
War II. Many burlap consumers 
who have been forced to use sub
stitutes in recent years are gradu
ally resuming the use of burlap 
for packaging and other purposes.”
So. the industry, in my opinion, is 

not facing such a crisis as the jute- 
growers are facing. As the time is 
very short. I will just close with one 
remark that the Chief Minister of 
West Bengal made the other day dur
ing discussion in the West Bengal Le
gislative Council. He said: “ WhUe
the sale in January and February




